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(Time bell rings). 

MR. CHAIRMAN: Yes, yesterday you 
took eight minutes and today you have 
already taken eight minutes. 

SHRI N. R. MALKANI: Two more 
minutes. 

MR. CHAIRMAN: Only one minute. 



 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Mr. Chairman, I 
welcome this opportunity to speak on this 
Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes, 
especially because I come from a State 
which has got an independent ministry for 
this purpose. But this department is ,in my 
opinion, in a very unfortunate position 
being under the Centre and also if it had 
been under the State it would have been 
equally unfortunate, perhaps it would have 
been more unfortunate. The reason why I 
say this is, if you go through the Report, 
you: will see that there is the complaint 
that eveD the reports from the States do 
not come forward. No only that, even 
when three years of the Second Five Year 
Plan are over, the accounts for the First 
Five Year Plan have not been received. 
Sir, I have had the opportunity of studying 
at close quarters in my State, the progress 
of this particular Department both through 
the State agency and through the Central 
agency. I am sorry to say that although I 
would have liked to pay compliments on 
the work done. I am not fortunate enough 
to be able to do so. I do realise that there 
are many difficulties and particularly 
those of want of co-operation from the 
public and also the lack of awakening 
among the people for whom all this 
welfare is meant. All the same, as this par-
ticular department is only for ten years, it 
was very necessary, as is mentioned in the 
Estimates Committee's Report, to have a 
phased programme. They have 
commented severely on the lack of plan 
and they felt that it was necessary for the 
Commissioner and the Department to allo-
cate three or four subjects in which the 
whole work should have been divided for 
certain years of this ten-year period. No 
doubt, where money was available and 
could be spent, that is to say, for 
scholarships, money was spent and some 
progress has been made, that is to say, in 
the number of persons who have availed 
themselves 
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of these scholarships. All the same, in spite of 
the suggestions and the repeated criticisms 
every year on the floor of the House and in 
spite of the suggestions sent, it has not been 
possible to make these scholarships available 
in time and even last year the students could 
get them only when the whole year was 
practically out. 

Leaving that aside I would at once come to 
some of the other aspects of the question. 
Here I would like to point out to the Ministry 
that the most important aspect is nowhere 
touched either in this Report or in the 
Estimates Committee's comments, that is to 
say, how to eradicate the drink evil from these 
classes, I refer in particular to the Scheduled 
Tribes. I say this because the district from 
which I come, Chhindwara and the 
neighbouring two districts, are full of these 
Scheduled Tribes and their economic 
condition being bad, they are not able to take 
advantage of the various schemes meant for 
them. And their economic condition becomes 
worse because of this evil habit of drinking on 
which perhaps one-third of their income is 
spent. Very often these people would go 
stauving, but not without drink, and as a result 
of this, in this district which is mainly 
inhabited by tribafs, prohibition has not been 
applied yet. You will be surprised to learn that 
in that industrial area even last year when 
some progress should have been made, the 
excise contracts or sales in Chhindwara 
district rose from Rs. 93,000 to Rs. 3 lakhs in 
one year. That would show how the evil of 
drink is spreading. A large part of this money 
may be from the surplus wages flowing in the 
colliery areas. 

I would also like to point out that because 
there was so much money and there were 
comments from the Members and outside that 
money was not being spent, there was such an 
urgent rush for spending the money that the 
money was being spent indiscriminately. As 
one example of it, I would like to refer to the 
establishment of the so-called research 
institutions. The Estimates Committee has 
pointed out 

the fact that no report of the research is 
available even after four years. A question was 
asked in this House about the actual research 
that was being done and it was only then that 
for the first time, from Chrlindwafa a team of 
these research scholars started going out on a 
tour. "Until then they were just enjoying the 
amenities of town life in Chhindwara. Sir, if 
this is the nature of the research institutions 
and if there is rush to spend money to show 
that money is being spent and if money spent 
is to be equated with the work done, then I feel 
to spend that money with a calm conscience, 
these research institutions should be put to 
better use. I do not agree with the 
recommendation in the Estimates Committee's 
Report which says that the report of the re-
search workers should be given wide publicity 
through the workers in the rural areas. But 
who would examine whether the research was 
such as would not do harm to the country's 
interest and unity? It is no use giving wide 
publicity to these research reports in the rural 
areas through the so-called semi-educated 
propagandists without examining what the 
research was about. Sir, I would like to point 
out that we have facilities for the teaching of 
anthropology in the universities. There is no 
point in keeping these research institutions and 
these tribal museums, particularly the latter, 
which are in my opinion and in the opinion of 
many of my way of thinking, likely to drive a 
wedge in the unity of the country. Are we 
going to keep the reservations for these 
Scheduled Castes and Scheduled Tribes as in 
America where they wanted that those classes 
should develop a separate consciousness? Our 
aim is, through their education and welfare, to 
make them part of the country. That is why we 
have given them this ten-year period. What is 
the advantage or special benefit in having 
these institutions, in far-off corners of the 
country, in three places of which one is in 
Bihar and another in Madhya Pradesh? These 
museums 
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MR. CHAIRMAN: Listen to her. 
 

 
DR. SHRIMATI SEETA PARMANAND: 
My hon. friend will have his chance to 
speak. These museums should, in my 
opinion, form part of the general 
museums in the country. I say this 
because after all if we are going to 
follow that Vedic precept: 

 
if we are going to rise together along with 
the tribal people, there is no use creating 
separatist tendencies and inferiority 
complex which will make them feel as a 
class apart from the country. 

Sir, I would like also to refer    to one 
comment of the Estimates Committee 
because that itself summarises what the 
report contains, and that is the 
recommendation that the    Tribal 
Welfare Commissioner    should    have 
the status of a U.P.S.C. Commissioner 
and also that there should be a special 
Tribal Welfare Board', apart from the  
Home  Ministry,  like the     Social 
Welfare Board.   Sir, I would not like to 
take much time in discussing this in 
detail but I would like to say that the 
experience of the working of the Social  
Welfare Board  does  not     encourage 
one to recommend that there should  be  a  
separate  Board  for  tribal welfare 
because things would be worse than they 
are today.    Neither the Centre nor the 
States    nor    the people would know 
what is happening in these Boards.    In    
the    Social Welfare Board there is the 
Chairman of the Board who deplored in 
an open conference saying that the work 
of the Board is so unsatisfactory, that    
the public co-operation is so limited that 
she would request the Government to 
take  back  the  Social  Welfare Board 
right under    it.   Under    these     cir-
cumstances  such  a     recommendation 
would be out of tune with the working of 
these bodies. 

With regard to the Tribal Welfare 
Commissioner having the status of the 
U.P.S.C. Member, I would like to proceed 
by giving an instance    in    this 
connection. There was at Chhindwara a 
case for starting a training college for 
teachers in villages. It would    be difficult 
to believe if I say that before such a 
college was started staff were appointed  
and  furniture     was     purchased, etc., 
but plans were held    up because  the  
building  of Rs.   3  lakhs could not be 
constructed; the site was to be selected.   
It    was only     after bringing it to the 
notice of the Home Ministry   and   the     
Home     Ministry sending an officer from 
here that this move was  stopped,  because 
it     was pointed  out to  the people 
concerned that when trainees are expected 
to go and teach    in villages    having    
the example of Gandhiji's Sevagram be-
fore them, with cottages of the War 
Department   constructed  during     the 
war days being available,     e.g.    the 
military hutments, if the trainees are to 
learn and live in houses with   wash 
basins, electric  lights, flush     latrines and 
other things, "how do you expect them to  
go and work in    villages"? As an 
example, I may point out that under the 
Coal Mines Welfare Board the inspectors 
and other people,   who are appointed to 
go and work in the coal mines, run away 
after working there for two or three 
months     because   they   are   ordinary      
graduates from the    universities    not 
used    to backward conditions.    If this 
work is to be given to an independent 
Commissioner,   I  think  we  will  not     
be able to criticise this unchecked     ex-
penditure. 

I would also like to say one or two 
words about the way in which re-
commendations have been made to 
develop communications, housing, etc., 
under this Department. I Would like to 
observe that the inexperienced people of 
the Department trying to build 
communications, roads, etc. and 
spending their time in devising housing 
plans is like: 

 



 

Something like that. The barber's son 
learns to work and the poor man's head 
is sacrificed. So, Sir, a Department 
which is dedicated to social welfare 
cannot take up this engineering work. 

Sir, as my time would be limited, I 
think I had better come to some sug-
gestions. 

MR. CHAIRMAN: YQU have two 
minutes. 

DR.  SHRIMATI     SEETA     PARMA-
NAND: Sir, I was reading in this report  
with  interest  about the     Iswar Saran 
Ashram in Allahabad. I    feel that if this 
work is to be successful, some such 
Ashram in every State   is necessary 
where the trainees could be taught.   I do 
not know whether that Ashram is in a 
modern building.     I take  it  that  it  may  
have     cottages. With that limitation, and 
bearing    in mind Gandhiji's Sevagram, it    
should be done, and seminars for the 
tribal people covering an area of, say,     
15 miles radius, from where people could 
come,  should be arranged     so    that 
these  people  who  are  really     very I 
wise, though they may not be literate, will 
know what is meant to be done for their 
progress.   They should also have cinemas 
to show what type of life is intended for 
them.   Sir,    these people have during 
every year—I am speaking again of the 
tribal areas of my side—what is called    
'Kusmi'    a sort of religious function 
during which an invitation is sent by 
sending    one betel nut to one village, and    
when that reaches the village through    
the chief of the village, nobody can dare 
disobey  that   invitation     and  people 
come in thousands.   The   songs   that 
they  recite there,  singing the whole 
night, are full of such deep religious 
philosophy that  it would be  difficult to 
believe that the tribals would be able to 
understand this difficult philosophy. 

Sir, I would also observe with regard 
to the suggestions made about the 
removal of untouchability that under 
the Dandakaranya scheme or schemes 
of that type,    where    land 

should be given under Bhoodan, some 
tribals,—it may be 50 : 50—should be 
settled and rehabilitated. Also where 
there is very deep-rooted untouchability, 
some people from there should be taken, 
if possible, to be rehabilitated under 
schemes like the Dandakaranya scheme. 
Then only that stigma attaching to them 
will be removed. Otherwise howsoever 
rich they may become, the customs are 
so deep-rooted that in that same locality 
they will never be able to get rid of this 
untouchability. 

DR. H. N. KUNZRU (Uttar Pradesh): 
Mr. Chairman, the Commissioner for 
Scheduled Castes and Scheduled Tribes 
says in the concluding chapter of his last 
report— 

"There has been an all round in-
crease in the tempo of work relating to 
the welfare of the Scheduled Castes, 
Scheduled Tribes and Other Backward 
Classes during the second year of the 
Second Five Year Plan period, as 
compared to that of the last year." 

Sir, the tempo of work in the second 
year may have been better than in the 
first year, but as the work done during the 
first year was most unsatisfactory, this 
fact by itself is no proof of a real change 
in the previously existing state of things. 
The Commissioner has noted in the first 
chapter of his report that the State Gov-
ernments took a lot of time to supply 
information to the Commissioner which 
he needed in order to prepare his report. 
Apart from this, Sir, even the Governors' 
reports on the administration of the 
Scheduled Areas are received late. No 
report for the year 1957 has been 
received yet. This shows, Sir, that though 
the tempo of work in 1957-58 may have 
been greater than in the preceding year, 
the existing state of things continues to 
be unsatisfactory. 

Sir, we refer to these delays and to the 
inadequate interest   taken by   the 
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[Dr. H. N. Kunzru.] State Governments 
in one of their primary responsibilities 
year after year. But I do not find that the 
discussions that have taken place here 
have led to any improvement in the 
States. It was suggested for this reason on 
behalf of the Government that a 
discussion on this report would be more 
useful if it was held in the State Assem-
blies. I understand from the Com-
missioner's report that this discussion was 
held only in two States last year, the 
States of Bombay and Bihar. I should like 
to know why it was not held in the other 
States. I think the Government of India 
ought to take a keener interest in this 
matter and ask the State Governments 
why in a simple matter like this steps 
were not taken to have the report of the 
Commissioner discussed by the Legisla-
ture. 

Again, Sir, in order that there may be 
no complaint about delay in the receipt of 
the grants promised by the Central 
Government, the procedure for making 
allocations to the State Governments 
month by month was changed last year. 
And it was decided that one-twelfth of 
the sum allocated to each State should be 
sent to it every month for the first nine 
months of the year and that the remaining 
amount should be spent after knowing the 
progress of the expenditure during the 
first nine months. The Report is naturally 
silent on this point because the change in 
procedure was made only during the cur-
rent year. But I understand that out of the 
grants given by the Government of India 
in the first nine months of 1958-59, only 
30 to 40 per cent, has been spent. All this 
shows how unsatisfactory the present 
state of things is. 

There are many other points that I 
should like to refer to, but before I do so, 
I should like to say that it is necessary, 
for the progress of the work entrusted to 
the Commissioner for Scheduled    Castes    
and    Scheduled 

TriDes, tnat ootn tne aiaie governments 
and the Central Government should 
realise the importance— indeed, the 
urgency—of this task, and take much 
greater interest in it than they have done 
so far. So far as the State Governments 
are concerned, I suggest, Sir, that the 
Chief Ministers should look after the 
welfare of the Scheduled Castes and the 
Scheduled Tribes. 

[MR. DEPUTY CHAIRMAN in the Chair] 
It ought to be their responsibility to see 
that the schemes that are formulated are 
carried out. The Chief Ministers are 
bound to be busy. They can therefore 
have a Minister of State or a Deputy 
Minister of State under them in order to 
help them in seeing that full effect is 
given to the schemes. Again, Sir, I agree 
with the Commissioner in his suggestion 
that at the administrative level the Chief 
Secretary in every State should be 
charged with the responsibility of 
implementing the programme agreed to 
by the State Government. I think this is 
absolutely necessary. Another change 
that is needed is that in the Home 
Ministry there ought to be a separate 
section dealing with the welfare of the 
Scheduled Castes and the Scheduled 
Tribes. 

SHRI J. S. BISHT (Uttar Pradesh): This 
is under the assumption that the 
Constitution will extend all these 
privileges beyond next year. 

DR. H. N. KUNZRU: Well, we do not 
know what will be done. We have been 
told by Shri Datar that the matter is being 
considered. But taking into account the 
fact that very little progress has been 
made so far, I take it that the Government 
of India, which is genuinely desirous of 
improving the condition of the Scheduled 
Castes and the Scheduled Tribes, will 
realise the necessity of continuing the 
present programme for some years. Had 
the programmes in the past been executed 
in the spirit in which they were for-
mulated, we might have arrived at a stage 
when it might have    become, 
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largely speaking, unnecessary to take 
.special measures for the welfare of the      
Scheduled      Castes     and     the 
Scheduled Tribes. 

SHRI J. S. BISHT: What have you got 
to say about the suggestion made by 
Kakasaheb Kalelkar? 

DR. H. N. KUNZRU: I disagree "with 
it completely. The problem will become 
much larger than it is and even the little 
that is being done will not be done if that 
suggestion is accepted. 

Before I deal with two or three specific 
subjects, I should like to enquire whether 
any efforts have been made to use the 
cinema for the education of the people 
living in tribal areas? I have referred to it 
almost ■every year in the debate on the 
Commissioner's Report, but I have yet to 
learn that the Central Government or any 
State Government has done anything in 
order to use this powerful medium of 
instruction to influence the minds of the 
tribal people and enable them to 
understand better the world in which they 
are living. I should also like to know what 
efforts Tiave been made to employ tribal 
young men, after proper training, for 
work amongst the tribal people. This is 
again a suggestion that I have ventured to 
make several times. I believe something 
must have been done in this connection, 
but I should like to know exactly what 
has been done to train tribal young men to 
work amongst their own people. 

Now, Sir, I shall refer to one or two 
•departments . . . 

How much time have I? I forgot Teally 
the time when I began. 

MR. DEPUTY CHAIRMAN: You 
began at 12-25. 

DR. H. N. KUNZRU: Then I will finish 
in ten minutes. 

The first point that I want to refer to is 
the multi-purpose tribal blocks which the 
Deputy Minister thought the other day 
were doing very well. Now, I questioned 
the statement    of 

ners ana 1 was asked to state clearly 
what I meant and to give instances of 
the want of success or failure of these 
blocks. Let me say that I do not con 
demn the idea of having special multi 
purpose blocks in tribal areas. I think 
the idea is excellent. This is a very 
good way, this is an excellent way, 
of doing intensive work amongst the 
tribal people. But has the intention 
underlying the establishment of these 
blocks been carried out? Sir, the 
Government of India has proposed that 
there ought to be 43 multi-purpose 
tribal blocks and has agreed to defray 
the entire cost of carrying out the 
agreed schemes in these blocks. It is 
prepared to pay Rs. 27 lakhs per block 
in the Second Five Year Plan period. 
This means that the total expenditure 
on these blocks would amount to a 
little over Rs. 11J crores and each 
block is to contain on an average 40 
villages with a population of approxi 
mately 25,000 spread over an area of 
200 square miles. These blocks, it was 
suggested, should as far as possible be 
coterminous with the National Exten 
sion Blocks. Now, let us see how far 
the object with which these blocks 
were started has been attained. The 
latest Report of the Commissioner 
says: j 

"On an average each Block covers 
194 villages" instead of 40, "repre-
senting a population of 39,250 spread 
over an area of 477 square miles." 

It is clear therefore that the Blocks are 
nearly twice as big as they should have 
been. In fact, some of the Blocks have a 
population of 82,000, that is, they are 
more than three times as toig as they 
ought to have been. But the number of 
village level workers remains what it was 
proposed to be in this schematic budget. 
Now how can it be said in these circums-
tances that these multi-purpose Blocks 
are working well? Sir, I have pointed out 
how large the population in some of the 
Blocks is, but I should also point out that 
there is one multi-purpose Block in Bihar 
where the tribal population is less than 
2,500. Evidently this Block has been 
established 
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[Dr. K. N. Kunzru.] not for the welfare    
of    the    tribal people but for political 
reasons. 

Now, Sir, take the expenditure incurred 
on these. I have already said, Sir, that the 
expenditure on these Blocks was to be 
about Rs. 11 i crores in five years. This 
means that in the two years 1956-57 and 
1957-58 about Rs. 4J crores should have 
been spent. But actually during these two 
years only about Rs. 75 lakhs have been 
spent. I hope the hon. Minister will not 
ask me for any further proof in support of 
my statement that the Blocks have not 
achieved the purpose for which they are 
established. 

Now, Sir, just two points more before I 
sit down. The first point I want to refer to 
is the Forest Labourers' Co-operative 
Societies. There are 216 such societies in 
the Bombay State and they are working 
very well there. But in no other State are 
they fully serving the purpose for which 
they were established. At the end of the 
First Five Year Plan period there were 
338 Forest Labourers' Co-operative 
Societies, and of these 179 societies were 
in the Bombay State; there were thus 159 
Societies in the other States, but in some 
States, in one State at least, in the State 
of Qrissa they were not being used for 
the purpose for which they had been 
established. The Commissioner has said 
in paragraph 16 of the concluding 
Chapter of his Report: 

"It is a pity that in spite of huge 
grants earmarked by the Government 
of India for encouraging the starting of 
Forest Labourers' Cooperative 
Societies, a very few States have come 
forward to avail themselves of this 
concession. It is only in Bombay that 
the scheme of the Forest Labourers' 
Co-operative Societies, having been 
taken up in right earnest, has 
succeeded marvellously well. The 
States of Bihar, Madhya Pradesh and 
Orissa are still not enthusiastic about 
starting 

sucn societies tnougn tney nave very 
large forest areas and consequently 
huge forest income." 

Now, Sir, how does the Government, of 
India use its good offices with the States 
for the execution of the programmes for 
promoting the welfare of the Scheduled 
Tribes and Scheduled Castes if such 
stories have to be repeated year after year 
by the Commissioner in his Report? 

Now take, Sir, the Tribes Advisory 
Councils which, it was hoped, would be 
the means of eliciting the opinions of the 
tribal people and creating: enthusiasm 
amongst them. Sir, I will say just one 
thing and then resume my seat. This is 
what the Commissioner says in his 
Report: 

"According to the rules in the States 
of Orissa, Madras, Andhra Pradesh, 
Bihar and the Punjab, meetings of the 
Councils in those States should have 
been called twice a year. In Madhya 
Pradesh, Bombay and West Bengal the 
Councils should, according to the rules, 
meet ordinarily once every six months. 
The Rajasthan Tribes Advisory Council 
rules provide that the Council should 
ordinarily meet once . every quarter. Yet 
in 1957 only one meeting was held in 
Bombay, one in Orissa and one in the 
Punjab and none in the other States." 

Sir, this is the kind of Report that is 
going on. 

I wish I had the time to refer in some 
detail to communications, but as there is 
no time I would only say that while some 
progress has been made in respect of 
communications we ought to be told 
when the particular schemes for the 
starting of which the States take credit, 
were started and when their 
implementation will be completed. 
Otherwise we can form no accurate 
opinion about the progress in 
communications. 

Sir, I wish there were many non-
official organisations working in this 
field; but their difficulties are many 
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one of which is the late sanction of the 
schemes submitted by them and the late 
receipt of grants from the Government of 
India. 

SHRI P. D. HIMATSINGKA (West 
Bengal): Almost on the last day of the 
year.   There is considerable delay. 

SHRI N. R. MALKANI: There are the 
miserable grants given to the non-official 
organisations, Rs. 2 lakhs and Rs. 3 
lakhs. 

DR. H. N. KUNZRU: The Estimates 
Committee has therefore recommended 
that grants should be given to non-official 
organisations 'early enough to enable 
them to carry out the schemes for which 
they are held responsible. I hope the 
Government of India will bear this in 
mind. The Govern'ment of India's 
difficulty is that it has to consult the 
States and the States take months and 
months to reply to the communications of 
the Government of India. I think the 
Government of India should make up its 
mind now, not to wait for more than a 
month or two for reply from the State 
Governments, and if the State 
Governments do not reply within that 
time the Central Government should take 
its own decisions. After all the few non-
official societies that are working in the 
field of tribal welfare are well-known, 
and the Government of India can 
therefore give them adequate help 
without waiting for the report of the State 
Government in regard to every scheme 
submitted by these committees. 

Lastly I would say, Sir, that while the 
recommendation of the Estimates 
Committee that some Blocks should be 
entrusted to the non-official organisations 
is very good, I do not agree with the 
recommendation that grants should be 
given only to those institutions which are 
engaged wholly in this kind of work. Sir, 
there may be an institution engaged in 
many kinds of 

work, but it may have workers who are 
prepared to devote all their time to the 
carrying out of the schemes meant for the 
promotion of the welfare of the tribal 
people. There is no reason why their help 
should not be taken simply because they 
belong to an association which is not 
solely devoted to the uplift of the tribal 
people. 
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MR.  DEPUTY  CHAIRMAN:      Will 
you require more time? SHRI 
DAYALDAS KURRE: Yes, Sir. 

MR. DEPUTY CHAIRMAN: How-
much? 

SHRI DAYALDAS KURRE: I will 
require a few minutes more. 
""MR.    DEPUTY CHAIRMAN:     You 
can continue after lunch. 

The House stands adjourned till 2-30 
P.M. 

The House adjourned    for 
lunch at one of the clock. 

The House reassembled after lunch at 
half past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

MR. DEPUTY    CHAIRMAN:     One 
minute.



 

SHRI B. D. KHOBAR AG ADE: Mr. 
Deputy Chairman, Dr. Kunzru while speaking 
about the Scheduled Castes Commissioner's 
Report has presented a very good indictment 
against the Government. I do not know how 
the hon. Minister is going to meet the charges 
levelled by Dr. Kunzru. 

The first point I would like to make is this, 
For this purpose I will refer to the first section 
of the Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes. He 
says therje: 

"The Ministry of Home Affairs have 
been requested to arrange for top priority in 
the printing of this Report before the 
August-September session of Parliament so 
that it is possible to discuss it in the Lok 
Sabha and the Rajya Sabha •during this 
very year". 

"This is the recommendation made by the 
Commissioner for Scheduled Castes and 
Scheduled Tribes. But it is surprising that this 
Report was not presented to the House during 
the same year. Moreover, no opportunity was 
given to the House to discuss this Report  
during the  last year,   I     do 

not know what was the reason for this delay.' 
Ultimately some of the Members had to raise 
this question in the House during the last 
session and to enquire from the hon. Minister 
as to when this Report would be discussed in 
the House. My hon. friend, Shri Rajabhoj, had 
raised this question during the last session. 
But in spite of that there was considerable 
delay. Moreover, when this particular Report 
was brought on the list of business, I do not 
know what made the hon. Minister change his 
decision and for one reason or other, con-
sideration of this Report was postponed and 
some other matter, which I do not think was 
so very important, was taken up for 
consideration. 

Apart from that there are so many 
complaints made by the Commissioner. The 
Commissioner has reported that the State 
Governments are not submitting their reports 
properly. He has given various instances in 
the Report. I Would just read out a few 
sentences from his  Report: 

"The Report relating to the 
Administration of Scheduled Areas in 
Bihar, for the year 1955, was submitted on 
the 24th May, 1957. These Reports for the 
year 1956 have been received only from the 
State Governments of Andhra Pradesh, 
Punjab and Orissa and these too were 
submitted on the 8th July, 30th August, and 
31st October, 1957, respectively. None of 
these reports for the year 1957 has so far 
been submitted." 

So, this is the actual position. This indicates in 
what way the Central Government and the 
State Governments are interested in the uplift 
of the Scheduled Caste people. Sir, only 
inferences can be drawn, only two conclusions 
are possible. One is that the Government are 
not so sincere in doing the uplift work for the 
scheduled castes people. They are not sincere. 
They are insincere. I think it may be due to 
their insincerity or their hypocrisy or 
something 
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[Shri B. D. Khobaragade.] 
like that. Or, the second alternative is that 
they are not competent persons. They are 
incompetent. 

SHRI P. S. RAJAGOPAL NAIDU (Madras): 
Sir, on a point of order I want to know 
whether the word 'hypocrisy' is parliamentary. 

SHRI H. P. SAKSENA (Uttar Pradesh) : He 
is never careful of his words. 

SHRI P. S. RAJAGOPAL NAIDU: I want a 
decision in this matter from the Chair. Is the 
word 'hypocrisy' parliamentary? 

SHRI B. D. KHOBARAGADE: Let the 
Deputy Chairman give his ruling. I would 
abide by his ruling. May I continue? 

MR. DEPUTY CHAIRMAN: You should 
not use any offensive words. 

SHRI B. D. KHOBARAGADE: I want to 
know whether the word is unparliamentary. 

MR. DEPUTY CHAIRMAN: It may not be 
considered unparliamentary. I ask you to 
withdraw it. 

SHRI B. D. KHOBARAGADE: I withdraw 
the word, but when you have given the ruling 
that it is not unparliamentary, why should I be 
asked to withdraw it? 

MR. DEPUTY CHAIRMAN: Use dignified 
language. Such language does not carry you 
anywhere. 

SHRI B. D. KHOBARAGADE: Sir  .   .   . 
MR. DEPUTY CHAIRMAN: It is the duty 

of everyone of the Members of the House to 
maintain the dignity of the House. 

SHRI B. D. KHOBARAGADE: All right, 
Sir. The Scheduled Castes Commissioner has 
mentioned a list of villages where 
untouchability is practised.   He says: 

"This list consists of 3,260 villages 
spread oyer eight districts in the State.   
The    Government of Orissa 

has intimated that in 8,606 villages spread 
over eight Districts of Sambalpur, Keonjhar, 
Phulbani,. Puri, Koraput, Balasore, 
Mayurbhanj and Balangir in that State, un-
touchability  is  still  observed." 

From these one would draw the conclusion that 
untouchability is still prevailing in a number of 
villages in a number of States. I would ask the 
Minister how many persons have been 
prosecuted in the Courts? I know that there is 
the Untouchability Offences Act. But how 
many persons have been prosecuted under that 
Act? Does it not mean that the Government is 
not sincere? If the Government is really 
serious, if the Government is really intending 
to do something for the untouchables or 
scheduled caste people then the Act, which had 
been passed by this august House, would have 
been properly enforced and the persons who 
are observing untouchability or are not 
following the rules-and regulations under the 
Act would have been prosecuted. But as I have 
already suggested, possibly the Government 
wants to show to the world that we have 
abolished untouchability but in practice they do 
not do anything. It is only political propaganda 
and nothing else. Otherwise I would ask the 
Ministry why there are not such cases. When 
the Commissioner reports that there-are 
thousands of villages in which untouchability 
is observed, they know the villages and they 
must also know the persons observing 
untouchability and if they know the persons, 
why not prosecutions be launched against 
them? I want an answer to this question. 

SHRI SONUSING DHANSING PATIL 
(Bombay): On a point of information .  . . 

MR. DEPUTY CHAIRMAN: He has-not 
yielded. 

SHRI B. D. KHOBARAGADE: I will not 
refer to other various points. I will only refer 
to one or two incidents that have been 
reported in this 
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Keport. My other mends have referred to the 
various difficulties that the scheduled castes 
have to face. I will only refer to the 
Ramanatha-puram incident which has been 
mentioned in this Report. If you read, it will 
be evident that at Ramanathapuram the 
scheduled castes were harassed for the only 
reason that they did not vote for a candidate of 
Caste Hindus which community was in the 
majority in that village. And what was the 
result? All the scheduled caste people were 
driven out from that village, their houses were 
burnt and they had to suffer a lot. 

SHRI P. S. RAJAGOPAL NAIDU: The 
Ramanathapuram incidents were between one 
group of scheduled castes and another .   .   . 

SHRI B. D. KHOBARAGADE: It is 
between scheduled castes and Hindus. 

SHRI P. S. RAJAGOPAL NAIDU: No. 

SHRI B. D. KHOBARAGADE: Between 
Thevars and Scheduled Castes. 

SHRI P. S. RAJAGOPAL NAIDU: He is 
making a wrong statement. I will read that 
particular sentence from page 25.    It says: 

"The persons concerned in the riots 
belonged to the Backward Classes—mostly 
the Pallars who have been included in the 
list of Scheduled Castes in the Madras State 
and the Maravars ..." 

SHRI B. D. KHOBARAGADE: Maravars 
may be included in the Backward classes, not 
as scheduled castes. In Bombay State the 
Marathas are included as backward classes. 

SHRI DEOKINANDAN NARAYAN 
(Bombay): Marathas are not included. 

SHRI B. D. KHOBARAGADE: Is Khumbi 
a backward class? 

SHRI DEOKINANDAN NARAYAN: Don't 
you distinguish between them? 

(Interruptions.) 
MR.  DEPUTY CHAIRMAN:     Your-

interpretation of the report is     not correct.   It 
is there mentioned: 

"The persons concerned in the • riots 
belonged to the Backward Classes—mostly 
the Pallars who have been included in the 
list of Scheduled Castes in the Madras State 
and the Maravars, an Ex-Criminal Tribe of 
that State." 
SHRI B. D. KHOBARAGADE: That means 

backward class. 
SHRI P. S. RAJAGOPAL NAIDU: They 

are criminal tribes. 
SHRI B. D. KHOBARAGADE: I will again 

refer to another statement. This is the opinion 
of the Commissioner: 

"These incidents clearly show that the 
mental superiority in the Hindu Hierarchy of 
society is much   more injurious     than  even 
the  evil     of" untouchability." 

This is not my opinion, this is the opinion and 
conclusion of the Commissioner for 
Scheduled Castes. 

SHRI P. S. RAJAGOPAL NAIDU: Are not 
scheduled castes Hindus? 

SHRI B. D. KHOBARAGADE: I need not be 
interrupted. About these ask the Commissioner, 
why ask me? I am only quoting his sentence. 
He has clearly stated that for these particular 
Ramanathapuram incident, -the mentality of 
the high-caste Hindus is responsible. 

SHRI P. S. RAJAGOPAL NAIDU: No. 
SHRI B. D. KHOBARAGADE: For-that 

purpose I wish to say that if the Government 
are really sincere and' if they really want to 
abolish untouchability, there are only two 
things that they should do and if they are really 
sincere, they will do so. The first thing that  I  
would suggest     is-. 



 

[Shri B. D. Khobaragade.J that they    
should try to solve     the economic problem of 
the people who are living    in the    villages.      
Mere 

.granting of scholarships and few services will 
not solve the problem of untouchability. The 
majority of the people, lakhs and crores of 
them, are living in the villages. If you want to 
solve the problem, you should give them an 
independent    economic life. 

" They should not be dependent on the 
• Caste-Hindus for their bread and 
butter. Then only you can solve the 
problem. For that the persons who 
are living in the villages should be 
given all facilities to have their inde 
pendent way of life and for that I 
would suggest a few things. Sir, 
please give me more time. 

MR.   DEPUTY   CHAIRMAN:   There is 
still a large number of people. 

SHRI B. D. KHOBARAGADE:  I am 
• vitally interested in the problem. 

MR.  DEPUTY  CHAIRMAN:      The 
number     is very     large.   I     cannot «. 
extend the time. 

SHRI B. D. KHOBARAGADE: For that, 
give waste cultivable land to . Scheduled 
Castes. If that is not available sufficiently, 
impose ceiling of 20 acres. Surplus land should 
be given to Scheduled Castes. That is not also 
sufficient. There are a number of transfers 
every year from 

one person to another. If there is any transfer, 
the scheduled caste person should get a pre-
emption right so that if he is willing to pay an 
equal amount to the person selling the land, he 
should be allowed to purchase and that 
purchase money must be paid by the 
Government and all facilities   for 
cultivation should be provided to him. If    the    
villagers    are    economically 
. strong, then only we will be in a ^position to 
wipe out the evil of v untouchability.    The 
second remedy I 
• would suggest is, that you should 
.start cases against those who are 
^observing untouchability. By follow- 
, ing these two methods, you can clearly 
eradicate untouchability. 

I will only refer to certain incidents. The 
first is, in Berar, in Yeotmal district, one 
scheduled caste woman's modesty was 
outraged at eleven in the night and an attempt 
was made to commit rape on her. She had to 
run away from her house and she is still 
wandering and she could not return to her 
place. Another incident happened in Fatehpur 
in U.P. where one scheduled caste man and 
his two children were massacred. For what 
reason? Only because he had won a civil suit 
and he had acquired possession of the land. 

They were murdered. There is a third 
instance in the Amravati district of Vidarbha 
where the produce of one field was 
completely taken away by caste Hindus. The 
fourth is the most cruel instance and this 
happened only about fifty or sixty miles away 
from Delhi. A Scheduled Caste woman was 
raped by not one individual but by twelve 
individuals one after the other. This is the fate 
of the people belonging to the Scheduled 
Castes who are living in the villages. There is 
loot, arson, murder, rape rampant. 

MR. DEPUTY CHAIRMAN: Time is up. 
SHRI B. D. KHOBARAGADE: Have I 

finished my time, Sir? 
MR. DEPUTY CHAIRMAN: Please finish 

this sentence. 
SHRI B. D. KHOBARAGADE: You did not 

give me warning, Sir. 
MR. DEPUTY CHAIRMAN: Just finish 

this sentence. 

SHRI B. D. KHOBARAGADE: You had 
been kind to others. Sir. I want only two or 
three minutes more. 

MR. DEPUTY CHAIRMAN: Take a 
minute or two and then finish it. 

SHRI B. D. KHOBARAGADE: The 
Scheduled Caste people in the villages are 
saying, "Don't give us scholarships; don't g}ve 
us reservations in the services     but at least,     
as poor 
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citizens of India, give us protection; at least 
protect our life and property". That is what I 
am asking the Government here. 
I have only one point more to refer to. There 

has been a large conversion to Buddhism. When 
Kakasaheb Kalelkar was speaking in this 
House, he wanted to abolish the caste system. I 
welcome that statement. We also want to 
abolish the caste system and for that very 
purpose, without caring for any reservation, we 
have left the Hindu fold and have embraced 
Buddhism. We have done this to abolish the 
caste system. Unless and until we leave the 
Hindu fold and embrace Buddhism, we feel that 
we will not be able to abolish the caste system. 
There are only two ways. One must give up the 
religion which preaches and practises inequality 
or there must be inter-caste marriages. It is for 
you to select the"~o"ne ot your liking. 
Therefore, Sir, these Buddhist people should be 
given all the economic, educational and service 
facilities that are being enjoyed by the Sche-. 
duled Castes. 

SHRI P. N. SAPRU (Uttar Pradesh): I would 
like to congratulate the Commissioner for the 
careful report that he has submitted to us. It is 
a comprehensive and a laborious document 
and enables us to .   .   . 

MR.  DEPUTY     CHAIRMAN: Mr. 
Sapru,  Congress Members will take 
ten  minutes.    There  are     still about 
ten names before me. 

SHRI P. N. SAPRU: I will be very, very 
brief. 

Sir, I note that this Report was discussed 
only in the State Legislatures of Bombay and 
Bihar. That is a matter for regret. The 
Commissioner says in his Report that he has 
profited much by the discussions. " It is' 
something to the credit of the Bombay 
Government that the Report was put 
separately to facilitate discussion in the 
Legislature. I wish the example of the Bombay 
State Legislature would be followed by the 

14 RSD—5. 

other State Legislatures. The questions which 
concern the Scheduled Castes should be 
treated as very-important questions because 
we are working for a classless and a casteless 
society and it will be hypocrisy on our part to 
say that we are working for a classless and a 
casteless society if we do not take adequate 
interest in the uplift of the Scheduled Castes. I 
do not like the term "Scheduled Caste" or the 
word "Harijan" for the simple reason that I do 
not know who -'Hari" is. I would like some 
other word to be substituted. I would not like 
the reservation and all that sort of thing to 
disappear but I would like all this reservation, 
etc., to be given in the name of backward 
classes instead of Scheduled Castes or 
Scheduled Tribes. I do not like the word 
"Tribe" also. 

I would like to invite your attention to 
another point. At page 123 of the Report, I 
find that the Governors have failed to submit 
in time administrative reports on the Sche-
duled Areas under their charge annually to the 
President in terms of the Fifth Schedule to the 
Constitution. The Administrative Reports of 
the Scheduled Areas for the year 1956 have 
not been received from the concerned States 
except the States of Andhra Pradesh, Orissa 
and Punjab. The Reports in respect of 1957 
are still awaited from the States concerned. 
This is a matter for regret that such highly 
exalted persons as Governors should delay 
action in a matter which concerns an 
unfortunate section  of  our  community. . 

A proposal to give sixteen Assistant 
Commissioners to help the Commissioner was 
accepted. Actually today he has got only nine 
Assistant Commissioners and the proposal to 
increase this number to sixteen was accepted 
by Parliament but due to economic reasons, 
reasons of economy, it has not been 
implemented. Now, Sir, we have fourteen 
States and the Commissioner has got a very 
large amount of work and is in need of 
assistance badly.     I think it is false 

1837 Report of the [ 5    MAY 1959 ]    Scheduled Castes and    1838 
Commissioner for Scheduled Tribes 



1839 Report of the [ RAJYA SABHA ]    Scheduled Castes and    1840 
Commissioner for Scheduled Tribes 

[Shri P. N. Sapru.] economy not to give 
him the required number of Assistant 
Commissioners. 

I would like to say a word about legal aid 
for the Scheduled Castes. I think it is 
important that they should be provided with 
legal aid. Equality before the law can have 
little meaning if people do not have the chance 
of defending themselves properly. In this 
connection, I would suggest both to the 
Commissioner and those who are interested in 
this work to seek the cooperation of Bar 
Associations and Bar Councils in this country. 
I think legal aid given to Scheduled Castes 
should be part of a more comprehensive sche-
me of legal aid devised for the poorer sections 
of our community. 

Another point to which I would like to 
make a reference is about reservation of seats 
for Scheduled Caste candidates in technical 
institutions. Take, for instance, the Banaras 
Hindu University Engineering College. Dr. 
Kunzru and Mr. Santosh Kumar Basu are 
eminent members of the Council of that 
University and they should take steps to see 
that provision is made for the admission of 
qualified Scheduled Castes candidates. They 
need not be absolutely top class; they cannot 
be at this juncture. 

I would like to say one or two words about 
some larger aspects of this problem. I have 
already hinted that in my view the problem of 
the Scheduled Castes cannot be looked upon 
as an isolated problem. It is part of the 
problem of the general economic upliftment of 
3 P.M. the country. The point that I have in 
mind is that in 1960 the question \yhich will 
engage the Government is whether the 
reservations for the Scheduled Tribes and the 
Scheduled Castes in Parliament and the State 
Legislatures should or should not continue. 
One view is that the period should be looked 
upon as sacred and that this reservation should 
not continue.    The other view 

is that so far as the Scheduled Tribes are 
concerned, the reservation should continue. 
This is the view which the Commissioner Jias 
put forward and so far as the Scheduled Castes 
are concerned, I am sympathetic to the view 
that the question whether the period should be 
extended should be considered 
sympathetically. One very great difficulty 
which one has in coming to a conclusion is the 
absence of data. For that the Commissioner is 
not responsible. He wanted the State Govern-
ments to cooperate with him in compiling 
statistics of the progress made regarding the 
removal of untouchabi-lity in our villages. But 
the data before him was not sufficient and I 
think that State Governments should make a 
survey of the conditions. I think it is on the 
whole perhaps desirable to consider 
sympathetically the question of increasing the 
period by another five years. 

SHRI P. N. RAJABHOJ: At least ten years. 

SHRI P. N. SAPRU: Well, I said five years. 
You see, I do not want the Scheduled Castes 
to be continuously spoon-fed. I want them to 
stand on their own legs and I want conditions 
to be created in which they will be able to 
stand on their own legs. 

Sir, a very bitter speech was made by my 
hon. friend over there. I can very well 
appreciate his feelings. His. race unconscious 
was speaking, as it were, and it was a process 
of catharsis to which he was subjecting 
himself. But I would say that nothing is achiev-
ed in life by bitterness. He should try to 
understand the nature of the Constitution that 
he is living under. He should try and 
understand the nature of the forces that are 
operating in this country. (Time bell rings.) I 
am ju«t finishing. It is abominable that anyone 
should be raped. But I have known cases where 
persons belonging to the Scheduled Castes 
have raped Brahmin women. Well, I have not 
felt it that way.   I have seen the man convicted' 



 

and there is an end of the matter. I have not 
looked upon it as a caste matter. The raper of 
a woman is not a person who is a pillar of 
society in our country. He is hated by every-
body and I do not think that by citing those 
isolated instances any good is done to the 
cause of communal harmony. I think, that we 
should look at this question from a broad 
point of view and I regret that my friend is yet 
young in years, should have allowed himself 
to say things which on reflection, he will 
realise are not proper things to say in this 
assembly. 

SHRI HARIHAR PATEL (Orissa): Mr. 
Deputy Chairman, last year, when discussing 
the Commissioner's Report for the year 1956-
57, I had complained about the late 
submission of the Report because such delay 
frustrates the purpose of discussion this 
Report in the House. I am glad that this year 
the Commissioner has submitted the Report 
rather in time. But we have taken it up for 
discussion here rather late. Still I think it 
should have been submitted earlier. We have 
been told—and this is the complaint every 
year—that the State Governments do not co-
operate properly and that they do not furnish 
him with the necessary information in time 
and that is why the submission of the Report 
is getting delayed. I wish the Central 
Government would do something to pull up 
the State Governments and ask them to be 
active in the matter and furnish the necessary 
information in time. 

I would like to point out that the Report—
as in usual every year— contains valuavle 
recommendations. But we do not know which 
of the recommendations are accepted by the 
Government and acted upon. So I suggest that 
if the Report could contain a summary of the 
recommendations of the past years, which 
have been accepted by the Government or 
acted upon, it would be very helpful for us to 
know about things. 

I fully agree with the observations of the 
Commissioner on page 171, para 3 of the 
Report regarding the desira- 

| bility of reducing the list of the Sche-j duled 
Tribes and the Scheduled Castes and other 
backward classes from year to year and instead 
to prepare a list based on the criterion of 
income-cttm-merit. It is desirable that the list 
should be reduced from year to year, if we aim 
at achieving a casteless and classless society. 

Next I would like to say something about 
conversions. We have been told that the 
Scheduled Castes, if they get converted to 
another religion, say Buddhism, will not be 
extended the facilities and benefits that were 
extended to the Scheduled Castes. But in the 
case of the Scheduled Tribes, conversion 
would do no harm, ana even after conversion 
they get the benefits and facilities that are 
given to other Scheduled Tribe people. I do 
not understand the reason behind this. It has 
been explained that by conversion the tribal 
people do not lose their tribal character and 
that is why the facilities and benefits are 
continued to be extended to them. But I do not 
agree with this. I come from a district where 
thirteen foreign missionaries are working and 
they are preaching Christianity. I know what 
they are doing. As soon as a tribal is converted 
to Christianity he looks upon the other people 
as something different, as having no 
connection with him. Those who are 
converted improve in neatness, in cleanliness 
and standard of living. But their tribal 
character is destroyed. After being converted 
to Christianity, I have seen that they hesitate 
to participate even in the village festivities, 
and the corporate life of the village is 
destroyed. I wish the Commissioner would 
make an intensive tour of my district so as to 
realise this. It might be that in some corner of 
the country these missionaries are doing their 
work harmlessly; but it is not so in my district. 
They produce a sort of feeling of segregation. 
Now they have started having their own 
schools, their own dispensaries and you will 
be surprised to know that sometimes they take 
up this work in a. 'spirit of challenge. If Gov-
ernment establishes a    school in the 
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[Shri Harihar Patel.] village, the 
missionaries will come up and have another 
school there and try to see that the 
Government school fails. Well, I do not 
understand why the State Government is so 
very liberal and rather lenient towards them. 
There are a number of schools springing up in 
mission areas and in mission compounds 
where there is always an atmosphere of 
religion. Formally, they say there is no bar to 
other students learning there. But the atmos-
phere there is such that no other students can 
go and read there. I would like to inform the 
House that it so happened that Christian 
students joining the Government Seva 
Ashrams have been debarred from doing so by 
the missionary heads. In one Ashram school—
the Deokaranpur school to name it—some 
Christian students had joined there and then 
the missionaries put pressure on the guardians 
and got them withdrawn from the Ashram. It 
was made known to the Government, but 
nothing happened. No action was taken against 
them. I do not express any concern over their 
conversion to Christianity, but what I am 
concerned about is that it is the social life that 
is destroyed, it is the village corporate life that 
is destroyed by the nature of work these 
foreign missionaries are doing. It has led to 
decul-turisation, and it has started generating 
bad reactions among the people, and unless 
something is done, I air afraid that the 
atmosphere in my district will become tense in 
the future. 

To cite some other instances, I would like to 
inform the House that in another village all the 
villagers combined built a big building for a 
high school, but the Christian missionary there 
insisted on having the High School within 
their mission compound. For reasons best 
known to the State Government the building 
built by the villagers was rendered useless, 
and the Government recognized the High 
School situated within the missior compound. 
Some conditions were laic down, but those 
conditions have not yet been fulfilled and the 
Government 

takes no care to see that those conditions are 
fulfilled. 

To* cite another instance, only very 
recently the tribal people were organising a 
tribal dance called the "Ind" in that very 
village which is called Subdega. There the 
missionary head tried to prevent the dance 
from taking place, because they do not want 
that the tribal people after conversion should 
participate in tribal dances. They went to the 
police authorities and also brought them to the 
spot requesting for their help, but at the last 
moment the police authorities were wise 
enough to say that unless some breach of the 
peace took place they could not do anything. 
Somehow or other the dance was performed, 
but because of the quarrel it was rather a half 
hearted one. 

Then I would cite another incident. A 
Christian boy was reading in a Missionary 
High School in my district., While he was 
reading there, his father gave up Christianity, 
and as soon as the Missionary head came to 
know about it he forbade this student from 
remaining in the hostel and did not allow him 
to take his meal in the mess thereafter, even 
though he had paid his mess dues. The student 
wanted a transfer certificate. That was also not 
given to him. So the boy had to come away 
and again get admission without a transfer 
certificate in another school. This is the state of 
affairs in my district, and still I do not 
understand how some hon. Members and the 
Deputy Minister are saying that conversion 
does not destroy the tribal character of the 
people. It does destroy, the tribal character. 
Their process is one of deculturisa-tion. I 
would request the Commissioner, I would 
request the Ministers to look into the matter 
seriously. Otherwise it may take a very bad 
turn in the future. These tribal people are very 
simple and fine people. If you go to them with 
a spirit of service,   they  will  worship   you   
like 
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a God. These missionary heads are taking 
advantage of that. It is really a matter of regret 
that our Government is not taking advantage 
of that. We are speaking of co-operatives, we 
are speaking of so many other things. These 
things could be very easily organised, but 
there is no sincere effort  .   .   . 

SHRI P. N. RAJABHOJ: How many 
Harijans are converted to Christianity? 

SHRI HARIHAR PATEL: In my district the 
Scheduled Castes are not very many. The 
tribal people are the highest in number in the 
State of Orissa. We have been saying that the 
Government are establishing Advasi multi-
purpose co-operatives for the economic 
upliftment of the Scheduled Castes and 
Scheduled Tribes. But I am sorry to inform the 
House that even though the percentage of 
tribal people is the highest in my district in 
Orissa, there is no Adivasi multi-purpose co-
operative society in my district as such. The 
Commissioner has recommended that some 
such society should be started there, but it is 
only a recommendation and nobody pays any 
heed to that. 

In one instance some 40 families of tribal 
people applied for the reclamation of an area 
of 200 acres in my district. For the granting of 
their prayer in the matter of this reclamation, I 
also pleaded with the Government that co-
operative farming could be introduced very 
easily and conveniently there. Now after Ave 
years of consideration about 100 acres of land 
have been allowed to them for reclamation, 
but the Government has not cared to see if a 
co-operative farming society could be 
organised. I think if the Government is really 
sincere and earnest in doing things, in taking 
steps for their economic upliftment, it should 
not lose such opportunities. 

Next, Sir, I would like to say something 
regarding the aids and grants being given to 
the Scheduled Tribe people. Many hon. 
Members of this House have already voiced 
that aids 

or grants given to tne bcneauiea Tribes, the 
tribal people, in cash are rather wasted, 
because they do not know how to exercise 
control over money and they squander it in 
drinking and no economic upliftment takes 
place. I agree with this view and I request that 
Government should consider this matter and in 
future all aids, grants, etc. should be given 
rather in kind and as far as possible not in 
cash. The hon. Deputy Minister the other day 
said that the real problem of the displaced 
persons among the Scheduled Tribes and the 
Scheduled Castes is not compensation but 
rehabilitation. I agree with that view. But are 
Government taking any steps for that? So 
many tribal people have been displaced in 
Rour-kela, in Bhilai and in other places where 
development schemes are being executed. But 
what have they done? If you look at the second 
part of the report which contains the Appendix, 
it presents a very grim picture. Most of the 
columns are filled up by the remark "Figures 
are not available". It shows that the State 
Governments do not take interest. They do not 
know how many tribal people or Scheduled 
Caste people have been displaced. 

At page 17 of the second part, I would like 
to draw attention to the State Advisory Board 
for Harijan Welfare. Shri R. K. Bose has been 
taken on it. I do not understand why he has 
been taken. He is neither a Scheduled Caste 
nor is he interested in that programme. I know 
that there are quite competent and capable 
M.L.As. in the Orissa Assembly and still Mr. 
Bose has been taken. 

SHRI P. N. RAJABHOJ: The Board is not 
only for Harijans. 

SHRI HARIHAR PATEL: I do understand 
it, but there are quite capable Harijan M.L.As. 
in the Assembly. That is why I raised this 
point. There are even more educated and more 
capable M.L.As. than Shri R. K. Bose. 

MR. DEPUTY CHAIRMAN: That will do. 
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SHRI       M.     D.     TUMPALLIWAR 
(Bombay): Mr. Deputy Chairman, we discuss 
this Report every year    and whenever   this   
Report  comes   up  for discussion,  it pains me 
greatly.  I do not feel that it is a welcome thing 
to discuss  the  sins  of  our  ancestors  in this 
country any longer.   It may be— and  it  is  true  
also—that     untoucha-bility was brought into 
the     Hindu society  by  some  people  in  the  
past and that has done a great harm    to the 
Hindu society and to the country also.   Nobody   
denies   it.   But     since the country has begun 
to realise that it is not a healthy sign anfl it is not 
a good thing for the Hindu    society, attempts 
are being made to get rid of that social  disease  
and  after we became  independent,   we  have     
passed legislation and we have devised   many 
remedies to eradicate    that    disease. When we 
framed the Constitution, we expected that we 
should be able    to remove untouchability by 
the end of ten years, within ten years. Now this 
is the eighth year    after    we have passed the 
Constitution and    even today  .   .   . 

SHRI     P.   N.   RAJABHOJ:      Ninth year. 

SHRI M. D. TUMPALLIWAR:  I am sorry, 
ninth year. 

. . . even in the ninth year we find that we 
have not reached our goal. Whatever progress 
we have made does not seem to satisfy any of 
us. I have heard the speeches of some of my 
friends. In their speeches, intentionally or 
unintentionally, heat was unnecessarily 
introduced. We have to consider this question 
in a calm and quiet atmosphere and with a 
balanced attitude of mind. Many complaints 
were reiterated. I had a talk with a friend of 
mine. He was telling me that out of Rs. 39 
crores reserved for the uplift and welfare of the 
untouchables and the triTSals, only Rs. 26 
crores could be spent within the First Plan 
period. Of course I had no reply to that. . It is 
really due to the inefficiency—I must say 
that— of our administration, of our social 
workers and of our political leaders. 

Whatever we promise to do we must do and 
we must ndl give such promises which we 
shall not be able to fulfil. 

Then again one complaint was that they do 
not get the percentage in services and in 
scholarships and in other fields which are 
reserved for them and that that is not fulfilled. 
That is the case from the Report also. But the 
remedy lies not in abusing or casting 
aspersions on the caste Hindus, but it lies with 
the Government in seeing that those 
percentages are given to the Scheduled Castes 
and the Scheduled Tribes and getting the 
amount reserved for them spent every year 
within time. But some of the instances which 
were quoted by my friends here refer not to 
untouchability, but to poverty and social 
weaknesses. My hon. friend, Shri Sapru, has 
replied in his speech that it is not only the caste 
Hindus who outrage the modesty of the Sche-
duled Caste and Scheduled Tribe women, but 
that the case is vice versa also. 

SHRI B. D. KHOBARAGADE: Here the 
number is more. 

SHRI M. D. TUMPALLIWAR: I do not 
agree with you. 

SHRI B. D. KHOBARAGADE: There is a 
bundle of cases wherefrom I can quote. 

SHRI M. D. TUMPALLIWAR: You also 
come from the same society; I also come from 
the same society, though not the caste. 

So what we aim at is the eradication of 
untouchability and tribalism. We should never 
aim at perpetuating these two diseases. 
Poverty is quite a different thing, and poverty 
is not, if I may say so, the heritage of the 
Scheduled Castes and the Scheduled Tribes 
alone. It has become the privilege of thousands 
and millions of caste Hindus also. So 
eradication of poverty can be done in different 
ways with different approaches. But 
eradication of untouchability and tribalism 
should be the problem before 
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the Government, before this Commissioner and 
before those who are entrusted with the task of 
ensuring the welfare of the untouchables, the 
Scheduled Castes and the Scheduled Tribes. 
With that in view, I will suggest that we must 
fix up some programme and we must fix up the 
period also. The programme should be fixed 
and chalked out in consultation with the leaders 
of the Scheduled Castes and Scheduled Tribes, 
and not only with those in the Congress, but 
those who are in opposition to the Congress 
also. But it should be borne in mind that after 
that period, these facilities should be extended 
not a single day more. Why do I say this? I hear 
the speeches and listen to discussion. People 
want the continuation of this classification 
simply because of the facilities. There was a 
provision made .   .   . 

(Time bell rings.) 
I would like to have two minutes more,  Sir. 
MR.   DEPUTY  CHAIRMAN:   Yes. 

SHRI M. D. TUMPALLIWAR: I tell you, 
Sir, many of the students belonging to the 
higher castes came to me for a certificate that 
they belonged to the Backward Classes. There 
was a competition for being included in the 
Backward Classes. Had it been possible, there 
would have been a competition among the 
caste Hindus to be included in the Scheduled 
Castes and the Scheduled Tribes also. So this 
thing is not leading us to any healthy situation. 
We want a classless society, a casteless society, 
and that in a real sense. For that we must aim at 
minimising the differences and not enlarging 
the differences. 

Sir, my time is short. I have expressed 
myself as clearly as I could. I hope I will not be 
misunderstood even by the Scheduled Caste 
friends. I am not against their welfare. But I 
want that not only the Scheduled Castes, the 
Scheduled Tribes and the caste Hindus, not 
only the caste Hindus, but Mussalmans and 
Christians,  all should feel    that they    are 

one, that they belong to one community and 
that they are of the same blood. 

SHRI V. PRASAD RAO (Andhra 
Pradesh): Mr. Deputy Chairman, the 
occasion for discussing this Report has 
almost become a perennial ritual whereon 
some political platitudes, very pious 
platitudes are expressed and very little 
ameliorative action is taken though much is 
being said. Time and again, year after year 
the same points are stressed, and we are 
distressed to find that no action usually is 
being taken. It has been our complaint that 
the Government in tackling the problem of 
Scheduled Castes and Scheduled Tribes is 
not tackling the basic problem, the basic 
economic problem of these people. Mere 
laws, like the Untouchability Act, or the 
starting of a few co-operative societies, etc. 
etc., do not touch even the fringe of the 
problem. 

(Interruption) 

I would very much welcome the I 
interruptions of one of the erstwhile leaders of 
the Left and now of course one of the back-
benchers inside the Congress, but unfortunately 
there is not much of time at my disposal to deal 
with the interruptions. 

Mr. Deputy Chairman, it has been pointed 
out on many occasions that the basic problem 
of the Scheduled Castes and Scheduled 
Tribes is the problem of land. It is so 
specially among the Scheduled Castes and 
unless basic economic steps are taken to 
better their economic footing, no amount of 
legislation is going to ameliorate their lot or 
better their lot. It has been said in the 
previous Reports and it has been also 
stressed in this Report that not much has 
been done as far as agrarian reforms are 
concerned though, I know, everybody talks 
very loud about it. The Congress, in its last 
session at Nagpur, also passed a very lengthy 
resolution asking the State Governments and 
others to implement it and to introduce the 
necessary land reforms. This we had been 
hearing also during the First Five Year Plan 
period,    but in 



 

[Shri V. Prasad Rao.] spite of all the tall talk 
very little has been accomplished. Our 
complaint is that the proverbial labouring of 
the mountain is not even producing the mouse, 
and all these Reports and all these Resolutions 
are not giving actually the land to the 
agricultural labourer, who is basically the 
Scheduled Caste. That is our complaint. Leave 
alone the question of imposing ceilings and 
giving the surplus land to the agricultural 
labourer—we cannot expect it to happen 
though we wish it were implemented, and the 
State Governments constituted as they are of 
landlord elements they are not for carrying it 
out; they are not very enthusiastic—Nagpur 
Resolution or no resolution, at least implement 
this Report; leave alone imposition of the 
ceilings. 

It has been pointed out that there are fifty-
eight million acres of land in India, which is 
cultivable waste, which could be profitably 
utilised for cultivation. In this Report it is 
specifically stated that out of 112* 9 million 
acres, 58 million acres are perfectly cultivable. 
If the Government did not implement the im-
position of ceilings and distribute the excess 
land to the agricultural labourers, what 
concrete steps did they take to see that at least 
this cultivable waste land is brought under 
cultivation instead of everybody expressing 
their pious platitudes about their concern for 
the most backward section of our society—
they are the agricultural labourers—I wish 
they had taken some concrete steps to dis-
tribute this land. Hardly one per cent of this 
land, Sir, has been distributed to the 
agricultural labourers. 

SHRI SHEEL BHADRA YAJEE: In my 
State all the cultivable waste lands are 
distributed among the landless peasants.- 

SHRI V. PRASAD RAO: May I point out, 
Mr. Deputy Chairman, that Bihar is one of the 
most backward States as far as the distribution 
oi the cultivable waste lands to the agri-
cultural labourers is concerned? Sc even if all 
the Scheduled Castes could 

be settled in these lands, even men per family 
or per capita only four acres would be 
distributed. Even to this extent the 
Government, which has wedded itself to 
protect the interests of the landlords, is not 
taking proper interest to see that this land is 
distributed to the agricultural labourers. So 
unless first the basic problem of land is settled, 
unless the surplus land that will accrue to the 
State by the imposition of the ceilings, unless 
those 58 million acres of cultivable waste land 
are distributes among the agricultural 
labourers, irrespective of the number of 
legislations we might pass, no basic 
improvement would be effected as far as these 
agricultural labourers or the Scheduled Castes 
are concerned. 

Secondly, Sir, I take up the point of the 
Scheduled Tribes. Last time while speaking on 
this subject I had specifically pointed out "the 
difficulties that were obtaining in the so-called 
Scheduled Areas. Previously the British 
imperialists wanted to exclude these Tribal 
Areas, cut them off from the national currents; 
it had been their policy to utilise these people 
as their reserves to be directed against our 
national movements. Anyone who knows the 
history of the N.E.F.A., the so-called NEFA 
rebellion started by Phizo perfectly 
understands how there it was planned by the 
imperialists to rouse this rebellion. Even in our 
own State of Andhra Pradesh when Alluri 
Sitarsraaraju, our national hero, started a 
struggle against British imperialism, it was 
exactly so there and the imperialists used or 
wanted to utilise these people against 
Sitaramaraju. This is how these Agencies had 
come into being. These were Excluded Areas; 
they were kept as special agencies and the 
Governor was to act as the Agent for the so-
called benefit of these areas. But I do not 
understand why even after our independence 
the so-called agency system should be 
maintained. Of course in 1950 there had been 
another Order constituting the Scheduled 
Areas. The constitution of the Tribal Areas into 
Scheduled Areas was  primarily  meant to  give     
these 
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people some protection against exploi-
tation by the contractors, landlords, etc. 
That was the aim, but actually, if we 
examine how this system of Scheduled 
Areas is in operation, we can clearly find 
out that this is not to the advantage of the 
tribal people that are living in these areas 
but is exactly being utilised by certain 
vested interests and by certain reactionary 
circles and landlord interests to further 
exploit these tribal people and see that 
they do not become conscious of their 
rights. I can give you, Sir, a specific and a 
very graphic example of the Agency Area 
or the Scheduled Area in my own State of 
Andhra Pradesh. There the West 
Godavari, the East Godavari, the 
Visakhapatnam and the Srikakulam 
Agency Tracts are called the Scheduled 
Area. Why? Zamindari has been 
abolished throughout the erstwhile 
Madras State. But the zamindari is still 
being retained in this Scheduled Area, and 
the normal laws would not operate in this 
area unless they are sanctioned by the 
Governor. I do not know to whose benefit 
the zamindari system here is not abo-
lished. When we complain that land 
reforms are not being implemented 
Government quotes impressive figures 
and say that everywhere the zamindari 
system is abolished. But I may point out 
that in this area the Ven-katapuram 
zamindari is not abolished; the Charla 
zamindari is not abolished. Not only are 
these zamindaris not abolished but even a 
system known as the Muthadari system, 
the most backward feudal system, is still 
prevalent in this Scheduled Area. Are we 
to understand that this system is working 
for the benefit of the tribal people? If we 
examine, it clearly goes to show that these 
areas are declared as Scheduled areas, not 
to ameliorate the lot of the tribal people 
there, but to perpetuate the exploitation of 
these people 'by these zamin-dars. I find 
no other reason to keep these  zamindaris. 

There is a distinct area called Siroancha 
where the Malguzari system is 
completely prevalent. Sir, keeping this 
Agency system,     which 

is supposed to have benefited the tribal 
people, is not only not helping these 
people but helping the zamin-dars and 
other landed interests to keep  them in 
bondage. 

Coming to the question of the land 
problem, the zamindari is not abolished. 
By a perpetuation of this Agency system, 
actually the tribal people nowhere benefit 
in this organisation. Let us examine this. 
Taking the policy of land legislation, it is 
not the tribal people who are benefited 
but it is exactly the landed interests that 
are being benefited by the exclusion of 
operation of some of the tenancy laws 
that are in vogue in Andhra Pradesh 
itself. 

Sir, in the last ten years the Agency 
area has become the second biggest area 
in India as far as the growing of flue-
cured tobacco is concerned. Nearly 
60,000 acres are cultivated here. Every 
acre brings in a net profit of anything 
from Rs. 300 to Rs. 600. Out of the 
60,000 acres that were belonging to the 
Scheduled Tribes ten years back, I can 
point out, not a single acre is owned 
today by any tribal people. Not a single 
acre is cultivated for tobacco by any of 
these tribal people. This land is 
deliberately transferred into the hand^ of 
those landlords that had ccme from the 
other areas. What for? How could they 
take it? Because of the special 
Regulation, special land legislation that 
has come, because of the connivance of 
the so-called Agent, who is supposed to 
protect the interests of the tribal people, 
this land has been alienated. (Time bell 
rings.) I think I have not taken even ten 
minutes. I was supposed to have been 
given 15 minutes. I am the only speaker 
from this side. 

MR. DEPUTY CHAIRMAN: You 
began at 3-30. You may take another two 
minutes. 

SHRI V. PRASAD RAO: That is why 
actually the operation of the so-called 
Scheduled areas is in no way beneficial to 
the tribal people that are. living there in 
these areas but it is 
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[Shri V. Prasad Rao.] working to the interests 
of the landed interests  and other forces  that     are 
there to exploit these tribal people. 

Then, Sir, coming to the farce of eo-operative 
societies, somebody was remarking in the lobby 
that "co-operation is the racket of the day". I do 
not know about that. We wholeheartedly are for 
these co-operatives and we feel they should thrive. 
What sort of co-operatives are being organised in 
these areas? In the Report it has been mentioned 
that there are four such co-operative societies that 
work in Andhra Pradesh. I know particularly of 
two societies and the other two societies might be 
existent on paper, but they have never come into 
being. In practice in these two societies, most of 
the posts are occupied by the officials. Out of the 
12 Directors in one Society, 10 are officials and 2 
are non-officials nominated by the Collector. This 
is a wonderful democracy which we are preaching 
to these tribal people. Among these tribal people 
there is already a system of tribal democracy. 
Instead of nurturing it, instead of seeing that it 
flowers into a full-fledged democracy, actually in 
the name of introduction of co-operative societies, 
officials are foisted on them— officials who 
appreciate very little the needs and the interests of 
these tribal people. 

Lastly one thing and I have finished. Last time 
when I was speaking on this Report, I had pointed 
out that it was not the routine bureaucracy, it was 
not the routine cadre that would function 
effectively in these areas. We want cadres of a 
special mould, people who are sympathetic to 
these tribal people, people who appreciate the 
needs of these people, people who understand and 
sympathise with the tribal people, and who can 
give their best, who do not think working among 
these tribals as a sort of jump but who work in a 
spirit of service. Only such officers should be 
selected to these areas. But, unfortunately, we find 
no improvement as such.   As far 

as the selection and sending of officers to 
these areas is concerned, the same old 
practice of sending the routine bureaucrats to 
these areas is still continuing and no 
improvement is made.   Thank you. 
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Dr. Kunzru, said in his inimitable style while 
discussing this Report. There is no doubt that 
while going through the Report we find that not 
as much as could be done is being done to bring 
these backward classes up to the level of the 
other castes in India. A lot of money is allocated. 
In the first place, I think the money that has been 
allocated is not sufficient. More money, in my 
opinion, should be allocated for the purpose, but 
it is a matter of deep regret that even the money 
which had been allocated was not spent. 

Sir, I find while going through the Report that 
some definite progress has certainly been made 
but there is no doubt in my mind that much more 
could have been done. In the first place, the State 
Governments are not giving the attention that 
they ought to give to the problems of the sche-
duled castes and the scheduled tribes. They give 
very little attention to these problems. Even the 
Commissioner's Report is not discussed on the 
floor of the legislatures in the different States. 
As Dr. Kunzru has pointed out, it is only in the 
States of Bombay and Bihar that the Report is 
discussed. The other States do not care even for 
this Report. Similarly, I find that the suggestion 
made by the Commissioner that the Backward 
Classes Welfare Department should be placed 
under the Chief Minister or the Home Minister 
or the Finance Minister —the suggestion has 
been made obviously with a view to giving 
importance to the work—has not been 
implemented, has not been accepted in most of 
the States. That shows how little our State 
Governments are interested in doing things that 
they ought to do. 
Sir, I find that for Bihar alone, for instance, we 
do n'ot have an Assistant Commissioner. Under 

the Commissioner we have a number of Assistant 
Commissioners in different States but for         
Bihar and Bengal we have only one Assistant 
Commissioner. In Bihar we have a very large 
number of scheduled castes anff scheduled tribes 

SHRI D. P. SINGH (Bihar): Mr. Deputy 
Chairman, I have been listening to the 
speeches made by my predecessors with a 
great deal of attention. I must say that having
listened to those speeches, there is hardly 
anything very much that I can add either in 
support of what is being done or in criticism 
of what is not being done to remove the 
disabilities from which the scheduled castes 
and the scheduled tribes are suffering, or 
generally the backward classes are suffering. 

Sir, I must say that I am more in agreement
with    what    our friend, 



 

people, certainly a very large number of 
people belonging to the scheduled tribes. I 
personally think that it is only right that an 
Assistant Commissioner should be there for 
Bihar alone and not for Bihar and Bengal. I do 
not know why in spite of the recom-
mendations and suggestions made from time 
to time by the Commission-■er and in spite of 
whatever pressure the Government of India 
might be putting upon the State Governments, 
nothing seems to move, no impression seems 
to be made on the State Governments. 

Sir, it is again a matter of great regret that 
the Governor's Report is generally not sent to 
the Commissioner or the Government of 
India—I mean Governor's Report on the 
scheduled areas. 

One of my previous speakers referred to the 
condition of the •scavengers and sweepers. It is 
something extraordinary, something un-
believable, the way these scavengers ,and 
sweepers live in our country. I do not know if a 
serious effort has really been made to tackle 
their problem and their difficulties. Slum 
clearance has been mentioned in this Report. 
Money has been allocated for building colonies 
for these scavengers. Whether that money has 
been spent or not, how much has been spent 
and what has been actually achieved as a result 
of that spending, all that is not there in the 
Report. The Report is there with all its good 
suggestions, but it seems to me to be some kind 
of pious wishes, not being fulfilled or carried 
out by the State Governments. In my humble 
view, the only way in which the backward 
classes can be brought up to the level of the 
others, the more fortunate ones in this country, 
is to better their economic position. What is it 
that is being done in that direction? Again, as 
has been pointed out, money allocated over 
education of the scheduled castes and tribes 
and other backward people, money allocated to 
be spent over developing co-operative 
movement among     them,  money  allocated     
for 

abolishing untoucnaointy, most 01 it has not 
been spent and whatever has been spent, we 
do not get any clear and definite idea about it 
either from the Report or from the speech of 
the Deputy Minister who introduced the 
discussion. We do not get a clear idea as to 
what has really been achieved in these 
directions. 

A Conference of State Ministers was held 
here in Eebruary 1958 and that Conference 
made a few suggestions and recommendations 
with a view to bringing the backward classes 
up to the level of others in this country. Of 
course, it was not possible to say in this 
Report how far the recommendations have 
been implemented, but surely the Deputy 
Minister could have told us something about it 
as to what has been done in regard to the 
implementation of the suggestions and the 
recommendations made by that Conference of 
State Ministers. I hope that when the Minister 
replies, he will deal with that point and tell us 
something about it. So far as education is 
concerned, there is no doubt that something 
has been done, although it is surprising to find 
that most of the scholarships for post-matric 
stage have not been availed of. I don't see why 
they have not been availed of. It must be due 
to somebody's fault. We cannot believe that 
there are not a sufficiently large number of 
people who can take advantage of it. Possibly 
many do not know or effort is not made to 
make people know that there are scholarships 
which they must take advantage of. 

The economic problem of scheduled castes 
and scheduled tribes, as has been pointed out 
by Mr. Prasad Rao, can be solved to a large 
extent by settling them on land which accrues 
to the State as a result of fixing ceilings on 
land or as a result of Bhoodan or Gramdan or 
on the cultivable waste land which is there 
running into millions of acres. I wonder if any 
effort is made. What is being done to find 
land for the landless    to the extent to   which 
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[Shri D. P. Singh.] it should be done? I 
would refer the House to what is being done 
in my State ot Bihar. I get from the Report 
that about two million acres of land have been 
donated as Bhoodan land. Out of these two 
million acres of land, only about 2-90 lakh 
acres have been settled. How is it that 
expeditious settlement is not being done? I 
would like the Minister to enlighten the House 
on this point also. 

A point which has not yet been referred to is 
that of shifting cultivation among the tribes. 
This is a very big problem and has to be tackled 
on a very big scale. The tribes do not settle 
down in one place. Therefore it is necessary that 
colonies are created for them to settle down and 
we should see that real effort is made in the 
direction of encouraging them to settle down in 
one place. This means that lands must be 
provided to them so that they cultivate those 
lands and this curse of shifting cultivation is put 
an end to. I find that a very small amount of 
money is being spent over securing settlement 
of the tribals in such colonies. In Bihar during 
1956-57 and 1957-58, 175 and 75 families 
respectively were settled and only about Rs. 
1,14,000 in 1956-57 and Rs. 1,30,000 in 1957-
58 were spent' I find that the total money 
allocated for this purpose, not only for Bihar but 
for the whole of India is a little over Rs. 4 
crores. The total money spent during 1956-57 
and 1957-58 will be about Rs. 60 or 63 lakhs. 
How is it that even out of the money allocated, 
about Rs. 4 crores and odd, only about Rs. 60 
lakhs has been spent in the two years? At this 
rate it is not possible to spend the money 
allocated. One more point and I will finish. In 
Bihar, Sir, there was a complaint brought to the 
notice of the Commissioner. The complaint was 
that the Iron and Steel Factory at Burnpur was 
trying to acquire land—that has been mentioned 
in the Report—belonging to the tribal people.     
This was brought   | 

to the notice of the Commissioner. No 
promise has been made by the factory that 
compensation would be paid. The 
Commissioner himself went to the spot, 
examined it and came to the conclusion that 
either these people should be given land in 
place of the land that was taken away from 
them or else acquisition proceedings should 
come to an end. There is no mention of that in 
the Report and so I do not know what has 
been done in regard to that matter. I would 
like the Minister to enlighten me on that point. 

I now come to the safeguards provided in 
the Constitution and as to whether they should 
be continued even after the first ten years or 
not. I personally think that we cannot possibly 
be rigid about it, but to have it for another ten 
years at the end of the first ten years may not 
be proper because if that happens, then vested 
interests will inevitably be created and a 
feeling of separate-ness will come to stay. The 
Government of India must ensure the imple-
mentation of the welfare schemes of the 
States. Our backward brethren must be 
brought to the level of the more fortunate ones 
quickly. We cannot progress unless the sub-
merged section of the Indian humanity is 
raised. Top priority must be given to the task 
of their upliftment. Tor this, training of 
welfare workers on a big scale is needed. 
There Is some hesitation about the training of 
workers for the Scheduled areas. This must 
go. 
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MR. DEPUTY CHAIRMAN: Mr. Saksena, 
please take only five minutes. 

SHRI H. P. SAKSENA: Mr. Deputy 
Chairman, I am thankful to you for affording 
me this opportunity of participating in this 
discussion on the Report of the Commissioner 
for Scheduled Castes and Scheduled Tribes 
which has been presented by him. I am an 
untouchable myself as I said last year and 
it^was only a matter of accident of birth that 
excluded me from being treated as such. Forty 
years back when I attended a conference of 
ten thousand chamars, I declined to accept the 
prasad which was being distributed by the 
brahmin priest and I accepted the prasad that 
was offered by my chamar brothers. This is 
how 'this stigma which is a national stigma, 
can be eradicated from this country. Not by 
talks and not by the appointment of 
commissioners and deputy commissioners but 
only by practice in our day to day life can we 
remove this stigma. You will have to bring 
about a change in your outlook and your 
attitude also. That is 14 RSD—6 

the only way in which this stigma, which is a 
slur on our national character, can be 
removed. I am reminded sometimes, of what 
Miss Mayo in her book "Mother India" said. 
The Father of the Nation characterised her 
book as a drainage inspector's report and it 
may be a wise comment. But so far as the 
facts were concerned they were there and I 
am ashamed that we have not yet succeeded 
in persuading our Government, which is a 
national Government now, to do much so far 
as this evil of untouchability is concerned. 

I must say that this separate representation 
business is a very unhealthy and harmful 
thing and it smacks of the lod Muslim League 
mentality and I am in full agreement with 
what Dr. Shrimati Seeta Parmanand said in 
that connection. 

So far as the Report itself is con 
cerned, it provides useful information 
and is in many ways a marked 
improvement on the previous 
Reports, the first of them being that 
it is not bulky as the previous 
Reports used to be. Sir, it provides 
useful data, encouraging data, of 
progress at all levels, like the use 
of wells and schools and colleges 
by the untouchables. And the most 
wonderful thing—and it was not 
mentioned by my hon. friend to my 
right—is that many temples have 
been opened free for the admission 
and entry of all untouchables. And 
this is what the Government is doing 
today. But then I am glad and 
happy that my friend has left 
Hinduism and discarded it because 
he felt disgusted with it. He did 
not care to find out, to analyse and 
see whether there are people among 
the Hindus and the so-called caste 
Hindus, who do not observe any 
untouchability        with anybody, 

whether it be a Hindu or    Christian or  a  
tribal  man   or     anybody     else (Time bell 

rings). 
My hon. friend, Shri Malkani. said 

yesterday that there were back- 
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[Shri H. P. Saksena.J ward classes. I am of 
the opinion that the entire country is a back-
ward country and therefore, we cannot go on 
like that, and it is wrong in principle to 
distinguish between classes as backward and 
forward. There is no "forward" here. 
Everybody is backward. Our per capita 
income is very small and our conditions are 
backward, except for the fact that by our own 
effort we have thrown off the foreign yoke 
which was there over us up till now. 

MR. DEPUTY CHAIRMAN: That will do, 
Mr. Saksena. 

SHRI H. P. SAKSENA: As 1 said last year, 
my request to our Commissioner is to bring 
about in my own life-time the happy day 
when he would train assistants among the 
untouchables and the tribal people so that he 
could hand over the charge of his assignment 
to one of them, the most competent of them. 
That will be a day of happiness to me. 

MR. DEPUTY CHAIRMAN: The House 
will sit till the hon. Minister finishes his 
reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N, 
DATAR): Mr. Deputy Chairman, I shall try to 
finish as early as possible. 

I am thankful and deeply grateful to the 
hon. Members who have spoken on this 
Report. They have made a number of very 
valuable suggestions and I may point out that 
the debate that is being held here year after 
year for the last six or seven years has great 
educative value. Every time after the debate is 
over, we send to all the State Governments, 
the deliberations that are carried on here. [THE 
VICE-CHAIRMAN (SHRIMATI MAYA  DEVI 
CHETTRY)   in the  Chair.] 
And on the whole, may I point out, the  State  
Governments   are     trying 

meir oest to see that proper recommendations 
are accepted and genuine grievances are 
removed as early as possible. Therefore, it 
would not be fair here to say, as some hon. 
Members have suggested, that there h n& 
value in having such reports. Under the 
Constitution, as you are aware, the 
Commissioner is appointed for the purpose of 
finding out what the position is and for 
making a report thereupon, after an assessment 
of the whole position. That is the work and 
that is the limit that has been placed on the 
work that the Commissioner has to carry on. 
Therefore, you will find that every year we get 
from the Commissioner a fairly objective 
assessment of the whole position. If for 
example, the progress is not as fast or swift as 
it ought to be, it cannot be the fault either of 
the Commissioner or even of the State 
Governments or the Government of India, 
because all of us are trying our best to see that 
the tempo of progress is increased as early as 
possible. In the Report that is now under 
debate, the Commissioner has very fairly 
pointed out the tempo of work, that there was 
an increase in the quantity and the quality of 
the work that was done during the year under 
report, especially in comparison with the two 
earlier years. We are all anxious as the House 
knows, that the conditions of the Scheduled 
Castes and the Scheduled Tribes are improved 
as early as possible, but we should take into 
account also the realities of the position. 
Therefore, a number of difficulties arise and 
those difficulties have got to be heroically met 
and effectively removed as early as possible. 
Thereforej this debate has a great value. 

I should also like to mention another very 
striking feature of the debate in this hon. 
House. Generally in the course of a debate on 
a report of the Commissioner for Scheduled 
Castes and Scheduled Tribes more or less the 
Members from those Castes    or these 



 

inbes take part in a very large measure. They 
are entitled to do so, but I am anxious that this 
question, the question of the backwardness of 
these people, should be considered from a 
national point of view. Here in this House it 
was a matter of great pleasure to me to find a 
number of hon. Members, who do not come 
from these Castes or from these Tribes, taking 
a full view and pointing out the defects as also 
the need for an early reform. Therefore, Sir, I 
am extremely happy that we have had a 
general,   all  round  discussion. 

Now, before I deal with the various points 
that have been raised, will you kindly allow" 
me, Madam, to make a reference to certain 
categories of speakers? Generally I would not 
like to make comparisons, but there are certain 
types of speeches which do require a mention 
by me. We had the speech of my hon. friend, 
Shri Khobaragade. May I point out to my 
young friend with all deference that the cause 
is not served, but the very laudable purpose 
that he has in view is defeated, by strong, 
unrestrained and sometimes extravagant 
remarks? Sometimes it does happen that a 
good cause is spoiled by bad advocacy. I 
sympathise with him because he comes from a 
community, Scheduled Caste—he camlT 
rather, because he is no longer a Scheduled 
Caste member—but may I point out that my 
sympathies are with him? Now that there is 
full opportunity for self-expression to all the 
persons concerned, he should kindly use a 
dignified language because after all this cause, 
the cause of the Harijans, cannot be advanced 
by using unrestrained and bitter expressions 
against the non-Harijans in the Hindu society. 
The cause will not be advanced at all  .   .   . 

SHRI     B.     D.     KHOBARAGADE: When   
the   Scheduled   Caste    people   i are being 
murdered and raped, how is it possible for an 
individual to be calm? 

SHRI     B.     N.     DATAR:     May     I   ' 
stoutly   deny  this  position,   repudiate this  
position   that  people    are  mur- 

dered because they are Harijans? Let the hon. 
Member find out what the position is. Often 
times IT has been my duty to receive such 
complaints especially so far as the Scheduled 
Castes are concerned. I had the matter 
enquired into in every case, and may I point 
out that oftentimes there are exaggerations, if 
not perversions also? (Interruptions). Let not 
the hon. Member take every statement or 
allegation that has been given to him as an 
unvarnished truth. Let him be careful. I may 
point out that by such speeches, especially 
when they are not warranted by the facts, he 
would drive a wedge between the Scheduled 
Castes and the others. 

SHUI B. D. KHOBARGADE: Let 
Government appoint a Commission to 
investigate those cases. 

SHRI B. N. DATAR: It is not a question of 
appointing a Commission. It is a question of 
law and order, and Government are bound to 
take into account all these cases. I may say 
from my personal experience that I have often 
received a number of complaints, and in the 
largest number of cases all these complaints 
are at least exaggerated if not completely un-
founded. Under these circumstances let us not 
suppose that the Scheduled Castes are a 
people by themselves. They are a part of the 
Indian society, and to the extent that, there 
have been social disabilities let us try to 
remove them as much. as possible more by 
way of persuasion than by using expressions 
which are entirely unfounded and which are 
needlessly bitter. Therefore, this question has 
to be approached by bringing together all the 
Harijans and non-Harijans, all the Indians, by 
moral persuasion, even when there are acts of 
injustice. I agree with the hon. Member that 
they are a suppressed community. Therefore, 
all of us have to try and see that these people 
are brought together. It would not be proper 
merely to say that all the other members of 
the society in the villages are 
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[Shri B. J. DATAR.] anti-Harijan. But we 
should also see that the Harijans come up, and 
the condition of the Harijans has to be 
improved as early as possible. Therefore I 
would request my hon. friend, if he is 
prepared to heed my request, that he will 
serve well the cause of the community to 
which he formerly belonged by trying to bring 
to bear upon his speeches, upon his 
observations a greater measure of dignity and 
restraint. We are all one, he and I. We are all 
one. We are trying our best to remove the 
causes of the miserable position in which   
those  people   find   themselves. 

Then, Sir, I had the speech of an hon. 
Member from the Communist Party, Shri 
Prasad Rao. He also spoke on this subject. With 
due deference, to the members of that Party, 
may I point out that their approach is always, 
what I can say, a political approach, always an 
approach from party alignments. This is a 
question which is above party, and he again 
oversimplified the whole problem by stating 
that if lands are given to them, then all their 
problems, all their miseries will be completely 
over. I would agree that 'lands have got to be 
given to them. They are being given to them. If 
my friend has not understood what is being 
done by the State Governments in this respect, I 
shall say that he does not know the position. 
Now everywhere attempts are made to give 
them more and more lands, and the conditions 
are improving though rather slowly. Secondly, 
as is their usual practice, they do not think of 
anything else except British imperialism. I 
would not like to dilate on this question because 
I know the way in which they use the word 
'imperialists'. We are aware of how the word is 
used, misused or abused now. These 
imperialists or expansionists are without any 
imperialism, without any expansion. These 
friends who talk of imperialism, they were the 
ones who during the Second World War co-
operated    with  j 

the very British Government saying that it 
was a "people's war". We should  not forget  
the past history. 

SHRI PERATH NARAYANAN NAIR): 
(Kerala): That is how you are justifying your 
delay in land legislation. 

SHRI K. L. NARASIMHAM (Andhra 
Pradesh): Do not cover up your weakness by 
abusing the other party. 

SHRI B. N. DATAR: But why should we 
bring it now after the British have left? 

SHRI K. L. NARASIMHAM: Land you are 
giving to political prisoners. 

SHRI B. N. DATAR: Let the hon. Member 
see the whole history and then say whether his 
conduct is at all consistent. Otherwise, I am 
prepared to leave the matter there. But I do 
point out . . .(Interruptions.) I do maintain 
here that so far as the interests of the 
Scheduled Castes and Scheduled Tribes are 
concerned, my hon. friends' party has done 
precious little for the amelioration of the con-
dition of these people. 

Now another hon. Member stated that it 
was an impeachment of Government so far as 
this question was concerned. We are used to 
expressions which are absolutely extravagant, 
uttered without understanding what they 
mean. Now may I point out that it is the duty 
of all of us, and I am prepared to have these 
people co-operate with us in the great co-
operative effort that is going on so far as the 
lot of the Scheduled Castes and the Scheduled 
Tribes is concerned? Even in a subject where 
we ought to be above party considerations, if 
common questions which have little bearing 
on this are brought in here, then naturally I am 
entitled to criticise and the hon. Members 
must receive my criticism because it is they 
who have brought in  all these questions. 

After this, I would make a reference  to  
Kakasaheb  Kalelkar    also, 
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Kakasaheb Kalelkar in his own way-has 
oversimplified the problem. I do not know 
whether the problem can be solved only in 
this manner. He saysi that untouchability has 
been removed by the Constitution. True, so 
far as the legal position is concerned, the 
Constitution has stated that there is no 
untouchability. That is true. But realistically 
let us also understand that unfortunately un-
touchability is still there. In this connection, 
may I also point out what has been done in 
some States? In some States they have tried to 
find out which are the villages that have 
completely repudiated untouchability and 
which are the villages where untouchability is 
still there. So far as the assessment of this 
position is concerned. I am rather doubtful 
whether it is possible to say that un-
touchability has gone completely even in 
those villages. I am prepared to accept the 
position that untouchability is disappearing, 
but it is such a vice that it takes imperceptible 
and subtle forms and comes into the society. 
Therefore the time has yet to come when 
untouchability will have completely 
disappeared from the society and more so, 
from our minds. Therefore all of us have to try 
our best to see that untouchability is removed 
as early as possible. The removal of 
untouchability to a certain extent, can be by 
constructive propaganda, to a certain extent 
where it becomes inevitable, by the launching 
of prosecutions against those who practise 
untouchability, as also by other ways. Some 
hon. Members have asked, "Why are not so 
many cases decided?" The Untouchability 
(Offences) Act, as you know, Madam, is one 
of the methods by which untouchability can 
be brought under control or completely 
eliminated. That is more or less what you can 
point out. There is the sanction of the 
Government's force behind this Act. But that 
is not the only way, and may I point out to my 
hon. friend who is not here that you cannot 
have convictions as a matter of course when 
prosecutions are launched? It is no part of the 
Government's duty. 

Government's duty is, whenever any instances 
of the exercise of untouchability come to the 
notice of the police, then naturally 
prosecutions have to be started. But you are 
aware, Madam, that thereafter it is a judicial 
proceeding and therefore evidence has got to 
be led. It is very difficult for these unfortunate 
people—the victims of untouchability —to 
come forward because in the villages where 
they live, where untouchability is practised, 
they are more or less at the mercy of the 
moneyed people there, of the other sections of 
the society there, and therefore we have to be 
very careful in understanding the position. 
There, they often cannot come forward. You 
cannot call them cowards. You can only say 
that they are suffering under great difficulties 
and it is humanly impossible for them to 
come forward because that much of new 
courage has got to be developed. But it can be 
done only gradually. Therefore it would be 
wrong to say that merely 'because the number 
of convictions is not so large, the Act has 
become out of date or unserviceable. That is 
one of the ways, and the other more effective 
way is to bring the Harijans and the non-
Harijans together as informally as possible to 
try to establish between them feelings of 
harmony and of good will. 

There are, I am very happy to find, a large 
number of social workers amongst the non-
Harijans. I have seen with my own eyes how 
the work of eradication of untouchability is 
being carried on by non-Harijan, social 
workers as well. I had gone far into the 
interior of the Himalays. May I point out that 
we had a batch of social workers—more of 
non-Harijans than Harijans? They tried their 
best to see that the pure atmosphere of the 
Himalayas was not spoiled by the exercise of 
untouchability. Therefore that work is also 
going on and there are a number of non-
official organisations which are doing good 
work and it is our duty to help such 
institutions to the extent that we can. 
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[Shri B. N. Datar.] 
subject to the usual conditions to which I 
shall make a reference some time  onwards. 

Madam, I am also happy that some hon. 
Members like Dr. Kunzru, Shri Malkani, 
Shri Tumpalliwar and a number of others 
have made very constructive suggestions. 
We might or might not go the whole hog 
with them, but their suggestions are wel-
come and Government would give all 
attention and Government would request the 
State Governments to give their full 
attention to the highly constructive 
suggestions that these hon. Members have 
made because it is only out of such 
constructive criticisms that we know where 
we are and we know how we have to 
proceed. Therefore I am obliged to all the 
hon. Members—it is not only these three, 
but others also like Shri Mahesh Saran, Shri 
Sapru and a number of friends— who have 
made very good suggestions. They have also 
made criticisms. All those criticisms as also 
their suggestions will receive our full 
consideration, not only by the Government 
of India, but by the State Governments as 
well. 

With these preliminary remarks,    I would 
pass on to deal with    certain specific points 
that have been raised by certain hon. 
Members.    The State Governments  were   
criticised    to    a large extent, but   may I    
point    out their    difficulties    also?    We     
often meet.    Only last year,  as    you    are 
aware, Madam, we had a conference of the 
State Ministers.    We    had    a larger    
conference    of    Members    of Parliament 
and other social workers. A number of 
suggestions were made and they are being 
gradually implemented.    Now it is    true—I    
would accept the position—that   under    the 
Second Five Year Plan as also under the  First  
to a    certain    extent,    we made   a  
provision  for  moneys  under the different 
heads for the welfare of the  Scheduled  
Castes   and  the  Scheduled Tribes.    All that 
amount    has   ; not  been  fully  spent  
because    there 

are  certain    difficulties.    But    I    do desire 
that the tempo of work in the States has also to 
increase to a very large extent.   That is the 
reason why we  always  try  to point out to    
the State  Governments  that    when    the 
money is there, when a part of    the money has 
to come from them, they ought to consider that 
the problems of the    Scheduled    Castes    and    
the Scheduled Tribes are their problems, also, 
not the problems of the Central Government    
only.    Our    agency    Is only  to  supplement  
the  funds    that have to be  given to the State 
Governments and  therefore it is absolutely  
essential  that  in  this  particular case they 
implement all the projects and schemes as 
early as possible.    It is an irony of fate that 
even    when money    is     coming     forward,     
the schemes are not properly implemented.   
This is a matter which has to be looked into 
very much and we    are trying our best to 
request the State Governments to consider this    
as    a problem  that requires    the    greatest 
priority.    Let  us not talk    of    war-footing as 
the hon. lady Member said. But even apart 
from it, it is unfortunate that in some cases 
when I had been   touring   in     certain     
areas,     I found that    during    the    last    
three years, hardly 28 per    cent,    of    the 
money that has been placed at    the disposal of   
the    State    Government was spent.   That is a   
matter    about which  the State Governments     
have to be extremely careful.    There    are 
difficulties in the way.   For example, 
sometimes it is not possible to get the proper  
trained   personnel.    But    we have to attack 
this problem from all sides and the first thing 
that has    to be done is to treat this as a 
question which requires the highest    priority, 
not only in the interests of the poor Tribes     
and    the    poor     Scheduled Castes, but also 
in the   interests    of India as a whole, and" as I 
have stated on numerous    occasions,    
democracy will  not succeed  in  India unless 
we remove     this     backwardness  in    all 
spheres; it may be social; it may   be economic  
or it may be    educational. That, is the reason, 
Sir, whv we    are trying our best to see to it 
that   the 
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conditions are improved. The hon. Member 
Shri Mahesh Saran yesterday stated that we 
are wasting money over education. I wish I 
could spend more money on education. It is 
the education that would bring   .    .    . 

SHRI MAHESH SARAN (Bihar): I said 
that more money was spent on education than 
on other things. 

SHRI B. N. DATAR: I would like to give 
the highest priority to education because it is 
education that will bring about an 
enlightenment amongst, them, a 
consciousness amongst them that they are 
members of the Indian community and they 
have to rise as early as possible. It is quite 
likely that there may be more unemployment, 
it is quite likely that there may be some 
discontent, but after all we have to take the 
risk, because these large communities, whose 
number is nearly eight crores, all of them 
have to be improved, have to be fully 
awakened as early as possible. 

Then, Sir, some further suggestions were 
made by hon. Members, which I shall deal 
with as briefly as possible. Dr. Kunzru stated 
that the States Tribes Advisory Councils or 
Boards did not meet as often as they ought to 
have.    This is  true,  Sir. 

THE VICE-CHAIRMAN (SHRIMATI MAYA 
DEVI CHETTRY) ; The hon. Minister may 
address the Chair. 

SHRI BHUPESH GUPTA (West Bengal): 
For a happy change we are dealing with a 
Madam. 

SHRI B. N. DATAR: All right, Madam. 
Now for the year 1957 it is true that the 
number of meetings was very small, and in 
some cases no meetings were held at all. But 
that was the year after the reorganisation of a 
number of States. I have got a chart here 
according to which in 1958 as many as three 
meetings have been held in some cases, two 
or one in others, and even in Mysore where 
the tribal population is not so large, as many 
as two meetings have been held, 

and in Kerala also two meetings. Then 
Andhra State, may I point out, Sir, had as 
many as three meetings. Thus the question of 
the small number of meetings need not 
necessarily lead us to a criticism that the 
meetings are not being held at all. 

Then, Sir, I would pas on to some other 
problems which the hon. Members have 
raised. Now Ramanathapuram was brought in 
by one hon. Member without understanding 
the full significance of what the position was 
and what was being done there. May I point 
out in this connection,  Sir,... 

SHRI BHUPESH GUPTA: On a point of 
order, I think that when a woman is in the 
Chair the fact should be acknowledged by 
addressing the Chair as Madam. In these days 
of emancipation of women it should be 
acknowledged in the address, but the hon. 
Minister is insisting on "Sir". 

SHRI B. N. DATAR: After all "Sir" 
includes "Lady". 

SHRI BHUPESH GUPTA: Well, I would 
ask the hon. Minister to explain as to how 
"Sir" includes "Lady". 

SHRI B. N. DATAR: I am obliged to my 
hon. friend for having wasted one minute over 
this. 

Now so far as the Ramanathapuram 
schemes are concerned, the Government of 
India immediately went to their help when the 
houses of a numbsr of Harijans and some 
denoti-fied tribal people were burnt there on 
account of the unfortunate disturbances. May 
I read in this connection what we have done? 

"In connection with the housing schemes 
for Scheduled Castes special mention may be 
made of the programme undertaken by the 
Madras Government for rehabilitating in new 
houses the 2833 Scheduled Castes and the 107 
denotified tribal families who were the victims 
of the Ramanathapuram riots. Central 
assistance—this may be noted, Sir,—of Rs. 
16-33 lakhs has been sanctioned for this    
scheme 
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which is expected to be completed shortly." 
They have finished the major portion and 
they hope to finish all the work during this 
very year. 

Then, Sir,—I am sorry; then. Madam,  .   .   
. 

SHRI BHUPESH GUPTA: Say "Madam"; 
otherwise she may call you "Madam". 

SHRI B. N. DATAR: Then a question was 
asked as to whether the Information and 
Broadcasting Ministry have been dealing with 
the question of the Scheduled Castes and 
Scheduled Tribes. May I point out in this con-
nection, Madam, that a sum of Rs. 1 ■ 22 
crores had been provided in the State Plan for 
propaganda and publicity for the removal of 
untouchability and Rs. 50 lakhs under the 
centrally-sponsored programme for aid to non-
official organisations. Besides, a sum of Rs. 
25 lakhs has beep provided for this cause in 
the plan of the Information and Broadcasting 
Ministry for publishing posters, folders, 
broadsheets and press advertisements and for 
purchasing or making feature films in this 
respect. I might also point, out, in this respect, 
that new films are also being made. Only the 
other day there was a film known as "Sujata" 
where you will find, Madam, a Harijan girl, 
how she is being brought up; her whole life is 
properly featured, and the more there are of 
these films which deal indirectly but 
effectively with this problem, the better for us. 

Then, Madam, my hon. friend, Dr. Kunzru, 
wanted to know what the All India Radio was 
doing so far as tribal questions were 
concerned. I would point out to him that 
regular programmes for tribal areas are broad-
cast from Gauhati, Bhopal, Vijayawada and 
Ranchi stations, and it is proposed to extend 
them to the Cuttack station. Those from the 
Gauhati station are the most important and 
include—this may be noted, Madam—22 
tribal dilects for listeners in the N.E.F.A. area 
and the hill districts of Assam.    In fact    this 

year me most signmcant development of the 
All India Radio has been the extension of 
suitable broadcasts to the tribal people in the 
N.E.F.A. area. Madhya Pradesh and Chota 
Nagp.ur. Field officers during the course of 
their work give publicity to the warious 
schemes of the Government for the 
amelioration of the condition of the Scheduled 
Tribes. 

So far as films are concerned, films have 
also been produced on the Scheduled Tribes, 
depicting their life, habits and culture, etc. 
The pictures produced by Government are (1) 
the Adivasi and (2) the Report from the 
Heartland. The film, entitled "Vanishing 
Tribe" produced by a private producer is 
being considered for purchase by Government 
and for distribution in this country. Books and 
pamphlets on Adivasis have also been issued 
in English, Hindi .   .   . 

SHRI N. M. LINGAM (Madras): May I 
know, Sir, if that strip has been produced by 
Prince Peter of Greece? 

SHRI B. N. DATAR: So it will be found, 
Madam, that things are being done as much as 
possible in this respect. 

Then yesterday .   .   . 
THE VICE-CHAIRMAN (SHRIMATI MAYA 

DEVI CHETTRY) : How long more will the hon. 
Minister take? 

SHRI B. N. DATAR: I will take about ten 
minutes. 

THE VICE-CHAIRMAN (SHRIMATI MAYA 
DEVI CHETTRY) : Would you like to continue 
to-morrow? 

SHRI B. N. DATAR: We may finish it 
today. 

SHRI BHUPESH GUPTA: We can 
continue this tomorrow. 

THE VICE-CHAIRMAN (SHRIMATI MAYA 
DEVI CHETTRY) : If you think you cannot 
finish your speech within a short time you 
may continue tomorrow. 

SHRI BHUPESH GUPTA: And the 
confusion between "Sir" and "Madam" will 
also have gone by that time. 
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SHRI B. N. DATAR: I shall try to finish in five 
minutes; otherwise I shall be inclined to take 
more time tomorrow. 1 should like to finish it 
as early as possible. Yesterday 5 P.M. a point 
was made that the leather tanning industry 
which is mostly availed of by the members of 
the scheduled castes was not being 
encouraged. That is not correct. I have figures 
before me of the Khadi and Village Industries 
Commission, according to which it will be 
found that in the year 1953-54 there was a 
grant of Rs. I-93 lakhs and loans to the tune of 
Rs. I'll lakhs. I wish to point out that in the 
year 1958-59, i.e. last year, the grants 
amounted to Rs. 17' 10 lakhs and the loans to 
Rs. 10-21 lakhs. Even now, as you know, so 
far as this particular industry is concerned, it is 
availed of largely, if not mostly, by the 
members of the Chamar community. 
Therefore, that work is also being attended to, 
to a large extent. 

Then, the question of services was brought 
in. So far as the question of services is 
concerned, the number is fairly increasing so 
far as the last class is concerned. Therefore, 
the number is almost equal to, if not more 
than, their proportion. In all the States also, 
may I point out, this percentage of reservation 
has been absolutely adhered to and attempts 
are made to get Harijans. 

Madam, the lady Member, Shrimati Savitry 
Nigam, stated that employment exchanges do 
not send out the names of the Scheduled 
Castes and Scheduled Tribes. I may point out 
that it is not a correct statement. 

SHRIMATI SAVITRY DEVI NIGAM: 
While I said that, I referred to the placements. 

SHRI B. N. DATAR: So far as placements 
are concerned, they are preceded by 
nominations from the   Employment 
Exchange. 14 RSD—7. 

In every case, wherever this particular 
reservation has to be adhered to, if there are 
eligible candidates, naturally the authorities 
of the Employment Exchange have to make 
nominations. There is no choice for them. 
Therefore, nominations are made. But may I 
point out, Madam, that there are a number of 
occasions when we do not get even eligible 
Scheduled caste and Scheduled Tribe can-
didates based on minimum qualifications, on 
the basis of relaxed standards? That is the 
difficulty why their number is not rising as 
much as it ought to. 

Now, in higher grades, for example, Class 
II and Class III services, may I point out that 
their number is gradually rising? In 1954, 
Madam, I know that so far as the total number 
of officers was concerned this number was 
awfully low. But, still in itself the significant 
fact is that the number is rising. Take, for 
example, officers in Class I and Class II. 
From 175 in 1954, we have 498 Scheduled 
Caste members in 1958. Thus, you will find 
that the number has almost trebled itself. That 
is a sign of the attempts, that is a sign of the 
gradual increase in this number. 

SHRI P. N. RAJABHOJ: Is it according to 
the percentage in the G.R. ? 

SHRI B. N. DATAR: I have already stated 
that that percentage is not reached. It will take 
some more years to reach that percentage. Let 
the hon. Member understand that in 
appointing these people you have to take into 
account the fact that it is not a question of 
distribution of patronage; it is a question of 
appointing suitable people on the basis of 
relaxed standards. Let that be understood very 
clearly. I may point out that the number of 
tribal people for the year 1954 was only 30. 
Now it is 72—more than double. Even in 
Grade IV—popularly known as Assistants—
their number was very very small. Now, what 
did the Government do? About two years ago, 
they held an examination. 
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SHRIMATI SAVITRY DEVI NIGAM: On a 
point of order, Madam. I will be highly 
obliged if the hon. Minister can give an 
assurance about the specific cases of 20 
Scheduled Caste Section Officers who are not 
being promoted as Engineers Grade II in spite 
of Government's assurance. 

SHRI B. N. DATAR: The lady Member's 
interference was uncalled for. She has been 
always complaining and I am trying to look 
into every complaint. If she allows me to 
know what the facts are, surely, Madam, I 
shall make enquiries and if I find that there is 
injustice, surely that will be corrected. 

THE VICE-CHAIRMAN (SHRIMATI MAYA 
DEVI CHETTRY): Please try to sum up. 

SHRI B. N. DATAR: In respect of Grade 
VI, I was pointing out that we had a special 
examination only for taking Scheduled Caste 
people in that grade, and 98 Scheduled Caste 
Members were recruited. During, this year we 
are going to hold another examination 
specially for the Scheduled Tribes. The 
moment that examination is held, we shall be 
happy to have more of them. 

Even in respect of the I.A.S., may I point 
out, Madam, that their number is gradually 
rising? In the Special Recruitment we had 7 
Harijans and 3 Tribals. Of these 7, as I 
pointed out in the other House, 1 Scheduled 
Caste member, whom we offered the post, did 
not accept it because he was drawing a larger 
amount. That is a point which has to be noted. 
In fact I was anxious that he accepted this 
very important post. I had called him here, but 
unfortunately he did not accept it. Madam, 
this number is gradually rising every year. We 
are having members of the Scheduled Castes 
and Scheduled Tribes for I.A.S. and I.P.S. and 
certain other services. So far as the services 
are concerned, we are trying our best to see 
that their number increases. 

In respect of direct recruitment there is a 
percentage, but where the question of 
promotion is there, naturally there can be no 
reservation. But the case of every Harijan, 
who claims to be promoted, is looked into. At 
the highest degree he is not entitled to 
promotion. We consider whether he is entitled 
to promotion at a lower or intermediate 
degree. In all these cases of promotion we see 
to it that no injustice is done to a Harijan can-
didate merely because he is a Harijan. But 
after entering the service even the Harijan 
employees have to understand that this 
preferment or promotion only on the basis that 
they are members of Scheduled Castes does 
not undermine the efficiency of the services. 
Therefore, I am anxious that after they enter 
the service they do not always think that they 
are Harijans and they would be entitled to 
promotion only one the basis of their 
belonging to a particular Harijan caste. 

SHRI B. D. KHOBARAGADE: What about 
the complaint made by Shrimati Savitry Devi 
Nigam about the Engineering Department? 

SHRI B. N. DATAR: I hear it today. Let her 
address a letter to us and we will enquire into 
it. In fact, I have given a promise. 

SHRI V. PRASAD RAO: What about the 
people who feel that they are competent to 
become Ministers. Will their cases be 
examined? 

SHRI B. N. DATAR: My friend has 
needlessly brought in an absolutely irrelevant 
matter. The question of Ministers ■ is entirely 
different. Here we are dealing with the 
question of Government service. Therefore, 
let him understand that the Constitution itself 
has laid it down in Article 355 that 
consistently with the maintenance of 
standards of efficiency, the Harijans have to 
be given preference. Under these 
circumstances, let not absolutely irrelevant 
matters be brought in so far as this question is 
concerned. 

SHRI V. PRASAD RAO: I do not know 
why the hon. Minister gets so much 
perturbed. 
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SHRI B. N. DATAR: I feel strongly about 
these matters. I am anxious to finish  as  early 
as possible. 

Then, Madam, Dr. Kunzru wanted to know 
whether we are encouraging young tribal 
people. That is exactly our policy. One of the 
Regional Commissioners, who are Assistants 
to Shri Shrikant, is a tribal man. He is doing 
very good work and he has been appointed as 
Assistant Regional Commissioner. Thus, you 
will find that there are a number of Harijans. 
We are trying our best to see that these people 
carry on their work properly and we are 
anxious to see that whenever we get people 
who are suitable under the relaxed sfandard, 
they are encouraged. We go out of the way 
for giving them as much encouragement as 
possible. 

Then, so far as multi-purpose tribal blocks 
are concerned, I have noted what Dr. Kunzru 
has said. Recently we have appointed a 
committee to find out what the condition is. 
We want to have as .much profit out of these 
schemes as possible. My Ministry has been 
paying Rs. 15 lakhs per block for these 43 
blocks. Therefore, we are anxious to see 
whether these multipurpose blocks are doing 
work in a way satisfactory to the tribals and 
we must have what can be called a tribal 
touch with a view to improving their 
conditions as much as possible. 

My hon. friend, Dr. Kunzru, made a 
reference to one multi-purpose block in Bihar. 
May I point out to him that the population 
there is not 2,000? We had an enquiry made 
and we have received from the Government 
of Bihar information that it is not 2,000 but it 
is 21,000. Therefore, my hon. friend's 
suggestion that this particular block was 
chosen on political ground is  not  correct at  
all. 

DR. H. N. KUNZRU: That is the in-
formation given in the Report. 

SHRI B. N. DATAR: That is true, but both 
are inaccurate. 

SHRI V. PRASAD RAO: I do not know 
whether the hon. Minister himself is also 
inaccurate. 

SHRI B. N. DATAR: I agree with him that 
labourers' cooperative societies had been 
working very well in Bombay State. In fact, I 
myself have seen some of them and we have 
sent round a circular to the various State 
Governments requesting them to emulate the 
good example of these various labourers' 
cooperative societies. I aii. quite confident 
that, in due course, all these societies will 
improve the economic lot of these poor 
people. It was a matter of gratification to me 
to see that very fine houses were comirg up in 
village areas, owned and built by these poor 
people. 

Then, Madam, so far as the scavengers are 
concerned, the Government are anxious to 
improve their conditions as far as possible. A 
committee is going round the country to find 
out in what way we can improve their 
conditions, and especially the open, the 
unscientific and unclean methods of removing 
the night soil. We have also made grants 
available to the various State Governments. 
They have distributed the grants to a number 
of municipalities. Therefore, I am quite 
confident that the condition of the scavengers 
would be improved as early as possible. 

Lastly, Madam, I may point out that there 
are certain tribal people who are still nomadic 
and do not receive the benefits of what the 
Government either at the Centre or in the 
States are doing. Therefore, we have ap-
pointed another committee to go round the 
country and to find out which are the 
communities, which are the tribals, which are 
still nomadic and what is the manner in which 
they can be either settled on land or in which 
way they can be helped with a view to raising 
the standard of life amongst these people. 
Under these circumstances, I would not like 
to take more time of the House but I would 
point out that we are trying    our best to 
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conditions of these people are improved and 
that the amounts that are placed at the 
disposal of the State Governments are fully 
spent and are speedily spent, and naturally 
they must be well spent. 

SHRI P. N. RAJABHOJ: What about 
reservation question? 

SHRI B. N. DATAR: So far as the question 
of reservation in the legislatures is concerned, 
it is not necessary at this stage to consider the 
question. There is still some time. 

SHRI B. D. KHOBARAGADE:    But 
we do not want political reservation. 

SHRI B. N. DATAR: So, there is trouble 
between themselves. But that is a question 
which can be well considered at the 
appropriate time.   It has 

been already made clear that the period of ten 
years prescribed under the Constitution would 
be expiring during the next year but still all 
the elections and by-elections that would be 
held till 1962 when the next General Election 
would be held, would be on the present basis. 
Therefore, let there be no hurry in coming to 
a decision on this very important question. 
The question is being examined and at the 
proper time a suitable decision will be taken.   
Thank you. 

THE VICE-CHAIRMAN (SHRIMATI MAYA 
DEVI CHETTRY): The House stands adjourned 
till 11 A.M. on Wednesday, the 6th May, 1959. 

The House then adjourned at fifteen minutes 
past five of the clock till eleven of the clock 
on Wednesday, the 6th May 1959. 


